
22$ Re- move SRAVANA 4,
proper procurement of food grains

NERY. PROCUREMENT PROG­
RAMMES MADE TO FAIL. FCI 
FUNCTIONS BEING TRASFER- 
RED TO PRIVATE AGENCIES 
VIOLATING SECTION 13 FCI ACT 
1964. PRAY USE YOUR GOOD 
OFFICES FOR PROTECTING 
SANCTITY OF ACTS SOLEMN 
ASSURANCES DECISION IN PAR­
LIAMENT BEING WANT ONLY 
FLOUTED VIOLATED.

ASRU BOSE SECRETARY”
This is the telegram received from 

Shri Asru Bose, Secretary, All-India 
Food Corporation’ Employees Associ­
ation. I have recieved all these tele­
grams.

I have shown these telegrams today 
morning to the Prime Minister when 
we were having a meeting with the 
Prime Minister. I have shown them 
to the Minister of Agriculture, Shri 
Fakhruddin Ali Ammed. A very im­
portant part is that the FCI function 
that is, the procurement function, is 
being transferred to private agencies. 
This is a very serious charge. Pro­
curement is becoming a very vital 
issue for the whole country. Most of 
the discussion today was about pro­
curement. Unfortunately, the hon. 
Minister did not reply to that on 
the floor of the House.

t would request the Government, 
through you, Sir, to find out whether 
it is a fact that the procurement 
machinery of the F.C.I. is being 
wound up and is being transferred to 
private agencies. This is the telegram 
sent by the Secretary of the All-India 
Food Corporation’ Employees Associ­
ation. This is a very important 
matter.
' MR. SPEAKER: The Minister of 
Parliamentary Affairs will convey it 
to the Minister Concerned.

Now, Shri P. K. Deo is to continue 
his speech. He may dp it after lunch.
13.2ft hrs.

The Lok Sabha Adjourned for 
Lunch .till fifteen minutes past 
fourteen of the Clock.

The Lok Sabha re-assembled after 
Lunch at seven minutes past fourteen 

of the Clock.

[Mr. Deputy-S peaker in the Chair]

DEMANDS FOR GRANTS (Orissa),
1973-74—contt*

SHRI JYOTIRMOY BOSU (Dia­
mond Harbour) : Sir I have written 
to Speaker to raise a matter under 
rule 377. This is an article in the 
Hindustan Times on running of bro­
thels in Delhi where a Minister—

MR. DEPUTY-SPEAKER : Yju
have written to the Speaker. Let h*m 
convey his decision. Because you have 
written to him, it does not mean that 
you can raise it. I am told that Spea­
ker has disallowed it. (Interrup­
tions) Order please. I think, every 
Member reads the papers. Every­
body has read this item of news. I 
would request you not to abuse this 
opportunity. You had written to the 
Speaker, and I am told that he has 
disallowed i t .. (Interruptions) Ori*;r 
please. You cannot just compel 
to do something which is irregular. 
Mr. P. K. Deo.
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SHRI JYOTIRMOY BOSU: What
I say is that the Government should 
make a statement on this that orga­
nized brothels are being run which 
are being patronised by the Ministers 
and civil servants^

MR. DEPUTY-SPEAKER: You
want the Government to make a 
statement. The Government has 
heard you and it is for them.

SHRI P. K. DEO (Kalahandi): 
While I was speaking on the Orissa 
Demands for Grants, Shri Jaganatha 
Kao, my distinguished colleague, rais­
ed a point and I certainly concede 
that, that every citizen has got a 
right to *rite anything he Kkes to the

1105 LS—8.
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Governor of Orissa, including the 
FCC Chief. He or she may write 
any nonsense to the Governor and X 
do not mind. But I take strong ex­
ception to the very fact that' the 
Governor takes cognizance of this 
letter and acts on that letter. How 
the Governor was a party interfering 
in the free and iiair municipal elec­
tions is borne out by this fact. I am 
reading a letter. This is from the 
Government of Orissa, Urban Deve­
lopment Department Letter No. 
Ele. 7/73/UD, dated Bhubneswar, the 
16th June 1973-from Shri K.C. Maha- 
patra, Director of Municipal Admi­
nistration . . .

SHRI JYOTIRMOY BOSU: W h ere
is h e  quoting from?

SHRI P.K. DEO: I am quoting 
from a Government letter. It has 
come into my possession.

SHRI JYOTIRMOY BOSU: He
may lay it on the Table of the House.

SHRI P.K. DEO: 1 will lay it after 
I conclude my speech.

“To the District Magistrate,
Bolangir.

Subject: Allegation against declara­
tion of election result in 
Ward No. IX of Bolangir 
Municipality.

Sir,
I am directed to send a copy of the 

letter dated 7th June, 1973 from Smt. 
Nandini Satpathy, along with its en­
closures in the above subject and re* 
quest that a detailed report in the 
matter indicating the legal position 
may please be sent immediately by 
return of post.

This should be given top-priority.
Yours faithfully, 

SdA
Dtrected of Municipal Administration.

Memo No. 18692/UD. dated the 
June 1973.

Copy along with copy of enclosures 
referred to above forwarded to Elec­
tion Officer, Bolangir Municipality 
and Executive officer, Bolangir Muni­
cipality for immediate necessary 
action

Sd/-
16.673

Director of Municipal Administra­
tion.'*

In this regrd I would like to point 
out that there is the specific Munici­
pal election law and there is a speci­
fic provision that if there is any ille­
gality or irregularity committed in 
the course of the elections, there is a 
procedure to take it to the Tribunal 
or to the Court. Instead of directing 
the usual process to follow, the Go­
vernor steps in and tries to interfere 
by an executive flat. The Governor’s 
action is highly irregular and highly 
parachial and highly partisan and 
through you, I like to convey it to 
the Election Commission that if in 
a minor election like the Municipal 
Election the Governor uses his position 
and goes to the extent of exercising 
his executive power in interfering in 
municipal elections, how can we have 
free and fair elections if there is a mid­
term poll or general elections 
(Interruptions). From here it is 
clear that the Governor (fra* taeen 
dancing to the tune of the P.C.C. Chief, 
Shrimati Nandini Satpathy and he hat 
been acting in the way that the en­
tire Orissa has been witnessing a 
puppet being pulled by strings by 
the PCC Chief.

As there is a demand that I should 
lay these papers on the Table* I har* 
authenticated them and I lay* them 
on the Table of the Sabha,

SHRI K. P. UNNtKRISHNAN 
(Badagara): Have you allowed him, 
Sir?

•Placed in Lib. See No. LT-8217/73.



229 DG- (Orissa), SRAVANA 4, 1895 (SAKA) 1973-74

MR. DEPUTY SPEAKER: This
matter was mentioned by you yester­
day also and I am told that the Spea­
ker has communicated his permission 
for you to lay the papers on the 
Table. So, under the circumstances.
I allow him---- (Interruptions). Kind­
ly sit down. I have been infor­
med by the officers at the Table that 
the Speaker has communicated his 
permission to him to lay these parti­
cular papers on the Table.

SHRI P. K. DEO: This morning in
the Prime Minister’s meeting there 
was a lot of talk regarding austerity 
and cutting down all wasteful expen­
diture.

But I would like to point out that 
so far as Orissa is concerned, deliber­
ately money is being wasted from the 
exchequer. Poor people's money has 
been wasted in this manner, to per­
petuate the party in power. In the 
Kendu leat Enquiry Commission, 
briefless lawyers, who are communist 
and congress card-holders, are being 
engaged. They are being paid Rs. 
100 per day. The Advocate General, 
in previous commissions, used to be 
paid Rs. 300 per day Now he is paid 
at the rate of Rs. 50/ per day. This 
aspect has to be gone into.

About land reforms we are all for 
land reforms but there will have to 
"be a pragmatic approach to it. The 
other day in the Consultative Com­
mittee we came to know that only a 
lakh of acres of land, surplus land, 
wtll be available for distribution to 
the landless if these land reform 
measures are taken. But, Sir, I find 
■as many as 8$ lakh acres of cultivable 
land is in possession of Government, 
thfct is Government land which could 
be easily converted into cultivable 
land. This is to the tune of 8* acres. 
And, the Government is sleeping over 
the wetter. The previous Government 
the Swatantra led Government, the 
Swatantra led Government, used 
to .give 5 acres for every landless 
adivasi and Harijan. But since the 
so-cailed progressive Government sat

on the Chair of the Orissa administ­
ration they reduced 5 acres to 2 acres. 
This is the present position

Lastly, I demand that there should 
be an end of this colonial rule and 
His Excellency Basappa Dasappa 
Jatti should be recalled; we will give 
him a fitting farewell. There should 
be (tarly election and there should 
be restoration of popular Government 
in the State of Orissa.

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K.
R. GANESH): Let us discuss matters 
dispassionately on principles. With 
reference to the Government, why 
should he say ‘colonial rule’? What 
does he mean by saying ‘colonial 
rule’?

SHRI PILOO MODY (Godhra): 
Colonial rule means colonial rule. 
Please look up the dictionary and 
refer to it.

SHRI K. R. GANESH: It does not 
indicate anything..

SHRI PILOO MODY: It is repres- ' 
sive rule, it is worse than colonial 
rule.

SHRI K. LAKKAPPA (Tumkur): 
They are indulging in maligning; they 
are using all sorts of language. It 
should be expunged, Sir.

SHRI PILOO MODY: It is prefect- 
ly permissible language,—colonial.

SHRI K. R. GANESH: He says,
the State Government is imperialist. 
You are a very learned person 
Don’t try to confuse the issue No­
body uses such language, except you.

SHRI PILOO MODY: That is, turn­
ing States into colonies of the Centre.

MR. DEPUTY-SPEAKER: Every­
thing is there on the record. What­
ever he said has gone on . record, 
Mr. Mody, there should be an end to 
it  Now, we have practically ex­
hausted the time, namely, two hours



231 . D.G. {Orissa), JULY 26, 1973 m&-74

[Mr. Deputy Speaker]
allotted for this Debate. But I find. 
(Interruptions.) Order please. There 
should not be any cross-talk.

SHRI K LAKKAPPA: He is mak­
ing wild allegations which are un­
warranted.

MR. DEPUTY-SPEAKER: He has 
used a certain expression whic î is 
provocative and you have had your 
say on that. Everything has gone on 
the record and you may draw your 
own conclusions and inferences. So 
far as I am concerned, nothing un­
parliamentary or undignified has been 
said and therefore, this forms part of 
the record

SHRI VASANT SATHE (Akola): 
After all, a lakey of imperialists is 
entitled to call somebody else a colo­
nialist.

MR. DEPUTY-SPEAKER: We have 
practically exhausted the tiiflfe of 2 
hours which have been allotted I 
find that there are 8 more speakers 
from the Congress Benches (Inter­
ruptions).

Why does the hon. Member not 
allow me to finish what I am going 
to say? It is in his own interest and 
m the interest of the House. I find 
that there are about ten more to 
speak, excluding the Minister. So, I 
think we have to extend the time 
But I would like to know up to what 
time wc should extend it.

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS (SHRI K. RAGHU 
RAMAIAH): By one hour.

MR. DEPUTY-SPEAKER: I do not 
mind, but then there are eight more 
Members from the Congress Party to / 
speak.

SHRI K. RAGHU RAMAIAH: Let 
us have one more hour and then we 
shall see.

MR. DEPUTY-SPEAKER: We shall 
extend this by one hour more.

SHRI SHYAM SUNDER MOHA- 
PATRA (Balasore): I firmly dispute 
the unhealthy insinuation made by 
my hon, friend Shri P. K, Deo. I 
have a feeling that dean Governor’s 
rule in Orissa has been a death-knell 
for the reactionaries who now think 
that they will never be returned to 
power in Orissa in February, 1974.

While I support the Demands for 
Grants, I have in my vision the sad 
plight of 2 crores of people of Oriasa 
who have sunk into sullen silence of 
despair because of the economic 
crisis which is pervading the whole 
State from one and to the other. 
More than this, there have been star­
vation deaths, although the Governor 
has disputed it. The Deputy Chair­
man of the Planning Board, Shri
S. N Dwivedy, who was here once 
as the leader of the PSP and who is 
now in the .'Congress, has almost 
agreed that there have been malnu­
trition deaths which tantamount to 
starvation deaths, in the district of 
Keonihar in Onssa. It is a sad point­
er to th« fact that there should be 
more grants from the Government of 
India in the shape of relief to help 
the people who want more employ­
ment. Nobody is a beggar in Orissa, 
and nobody wants free food Shri S. N. 
Dwivedy, of course, in his statement 
said in a very peculiar and fantastic 
way that two per cent of Orissa’s po­
pulation mostly in hills and in the 
cyclone-affected areas should be given 
free food for five years, and the en­
tire costs should be borne by the 
Centre. Although I do not agree 
with him, I firmly believe that the 
Government to India should now 
come forward with more and more 
help to help the people of Orissa who 
since 1967 up till now have been 
ravaged by either floods or cyclone or 
drought.

SHRI K. P. UNNIKRISHNAN: 
Ravaged by Swata^tra xule.

SHRI SHYAM SUNDER JMOHA- 
PATRA: The responsibility lies squ­
arely on the Centre.

In my speech last time on the 
Orissa budget, I had said here when
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~we talked about starvation deaths, 
the Ministers tried to ^dispute it. 
Sh î Shinde said on August 28, 1972 
'that there had been no starvation 
deaths during 1970*71 and 1972. I 
have repeatedly requested him to 
change the famine code. Unless we 
Change the famine code, we cannot 
give relief to the people, bcause the 
doctors will come and say that the 
death has been caused due to this 
disease or that disease which is in­
curable, or it was due to malnutri­
tion, this, that and the other, and it 
•will be difficult then for Government 
to help the people. So, the famine 
code has to be changed. Although the 
hon. Minister said that he would do 
something in that direction, I do not 
think that he has proceeded in the 
-matter at all.

During the last 10 years, the loss 
in Orissa due to cyclone, flood and 
drought has been of the order of Rs.
1.000 crores, a very fabulous and 
unbelievable sum. There have been
20.000 deaths and the deaths of 30 
lakhs cattle. The figure is too much. 
One shudders to think that this has 
hapened during the last ten years.

During the Fourth Plan Period 
Government decided that they would 
have model villages to the extent of 
4585 and model towns to the extent 
of 197 with help from the Govern­
ment of India, to save the people from 
the ravages of flood and drought. 
So, the people of Orissa have a 
claim to say that as far as help to 
such model towns or villages is con­
cerned, they should have their due 
share.

Recently, there had been a great 
flood in four districts of the State. 
Every year we come to the Lok 
Sabha to argue out our case, and 
every year, the Government puts 
forward the plea that such and help 
had been given, dams would be cons­
tructed, barrages would be constru­
cted, canals would be constructed and 
the people would be saved from that

misery. But I do not know whether 
all that has gone in vain. The people 
of Cuttack district have a claim to 
say that they are no longer prepared 
to hear hyperboles in this matter, 
and the hon. Minister of Irrigation 
and Power, Dr. K. L Rao, has to give 
us a plain reply, and the target has 
to be fixed saying that within such 
and such year, the dams or barra­
ges would be constructed and there 
would be no floods.

A little rain causes flood and the 
Government comes forward with all 
help during the relief period.

I remember in 1957 the State
Ministers of Irrigation and Power 
were called to Delhi for a con­
ference. The object was to pro­
ceed forthwith with the prepara­
tion of State plans for the river 
systems to enable the River Commis­
sion to draw up integrated master 
plans’. What has happened to that?

After the 1971 cyclone and floods. 
Dr. K. L. Rao, visited Orissa. He 
said that out of Rs. 23.23 crorcs 
sanctioned by the Government of 
India. Rs. 3.90 crores would go for 
•construction immediately of dams 
and barrages to check flood. What 
has happened to this amount? There 
has been no mention of it in the 
budget.

When a cyclone is forecast, peo­
ple get very panicky. When it comes 
out in the newspapers that a cyclonc, 
even a mild one. is about to break, 
people start shuddering. I want to 
know why a raddar has not jet 
been installed at Paradeep and w hv  
a meteorological observatory has not 
been established at Bhubaneswar. 
The Minister will kindly answer 
these points.

Dr. Rao had promised that lor 
checking floods in the river Subar- 
narekha, there would be some em­
bankments and barrages constructed
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to prevent recurrence of floods. 
During my discussion with him three 
months, ago, he said an expert com­
mittee was going into the matter and 
by the end of August it would sub­
mit its report and Government would 
then come forward to do something.

A  lo n g  t im e  h a s  e la p se d  b e tw e e n  
1952 an d  1972. P e o p le  h a v e  w a ite d  
fo r  tw e n ty  y e a r s  in  Balasore to  
se e  th a t  th e  r a v a g e s  o f  B a ita r a n i. 
B u d a b a la n g a  an d  S u b a rn a re k h a  
w o u ld  co m e to  a  stop. U n le ss  th is  is 
a tte n d e d  to  im e d ia te ly , I  th in k  p e o ­
p le  w il l  b eco m e re s t iv e  and  th ev  w ill 
n o t  b e  sa tisfie d  w ith  fa ls e  h o p es  a n d  
p ro m ises.

O rissa  n e ed s m o re  in d u str ie s . 
W ith o u t h a v in g  }in d u stria l d e v e lo p ­
m en t, w e  ca n n o t g iv e  e co n o m ic  r e l ie f  
to  th e  p eo p le . O rissa  h as o n ly  on e 
s te e l p la n t  a t R o u re k e la , tw o  ce m e n t 
fa c to r ie s  a t R a jg a n g p u r  a n d  B a rg a r h . 
o n e  a lu m in iu m  f a c t o r y  a t /H ira ku d , 
a  p a p e r  m ill a t  B r a jr a jn a g a r ,  C h o u d a -  
a r  and R a ig a ra , fe r t il is e r  a t T a lfh e r , 
a n  iro n  m ill  a t  B a r b il,  fe r r o -m a n g a -  
n ese  at R a ig a ra , a  fe rr o  silico n  p lan t 
a t  K o ra p u t, a g la s s  w o rk s  at B a r  an g 
te x t i le  m ill a t  C h o u d a r  etc. A  
s ta te  w ith  tw o  c ro re s  o f  p o p u la tio n  
ca n n o t c e r ta in ly  b e  sa tisfied  w ith  
th is  in d u s tr ia lis a tio n . W e  h a v e  to 
h a v e  in d u s tr ie s  in  e v e r y  d is tr ic t. T h a t  
w a s  th e  id ea  o f  fo u r  p la n n e rs , th a t  
p o v e r ty  h a s  to  b e  re m o v e d  fro m  
e v e r y  d is tr ic t  an d  e v e r y  p a n c h a y a t.

I remember the Congress Govern­
ment many years ago in the State had 
decided that m every panchayat there 
would be one industry, but when the 
reactionary government came, every­
thing was scrapped. Planning has 
to be in such a way as to implement 
this scheme. I draw the attention 
of the Minister of Finance and the 
Minister of Planning to this. In 
every district, there should be an 
industry, small, medium or big to 
give employment to the people.

Of the total industrial production) 
in India, Orissa’s production in 1950- 
51 was 0,26 per cent; in 1960-62 it 
was 2 per cent and in 1965-66, it 
was 2.5 per cent Now it is hardly 
4 per cent. This is the figure in 
terms of the All India figures. 
Naturally, the people of Orissa have 
a claim to a much larger share in 
the industrial map of India.

Orissa has no jute mill. Out of 
64 such mills in the country, the 
the share of W. Bengal is 54. I am 
happy they have got such a big 
share. Now I think Orissa produces 
4 lakh bales of jute, out of which 
the share of Cuttack district is 3 
lakhs. I do not understand why 
Orissa cannot have at least two jute 
mills.

AN HON. MEMBER. What about 
Paradeep port?

S H R I S H Y A M  S U N D E R  M O H A - 
P A T R A :  T h e  q u e s tio n  o f  th e  d e v e  
lo p m e n t o f  P a r a d e e p  h as  b e e n  c a u s ­
in g  stre ss  a n d  s tra in  in  o u r m in d s.
I h o p e  th e  M in is te r  w h o  is h e re  h as 
a s o ft  c o rn e r  fo r  th is  a n d  h e  w i l l  
g iv e  d u e  c o n s id e ra t io n  to  jthis a s ­
p e c t

T h e  t r ib a l d is tr ic ts  o f  O rissa  h a v e  
b e en  t o t a l ly  'n e g le c te d . T h e  t r ib a ls  
co n s titu te  36  p e r  ce n t o f  th e  p o p u ­
la tio n  o f  th e  S ta te . T h is  s ig m e n t o f  
th e  p o p u la tio n  g o es w ith o u t  p ro p e r  
a tte n tio n , p r o p e r  in d u s tr ia l d e v e lo p ­
m en t. W e  h a v e  a l l  o u r  s y m p a th y  

fo r  th e  tr ib a ls  a n d  s c h e d u le  c a stes .
I can tell you that 9 districts of 
Orissa are mostly populated by tri­
bals and scheduled castes and we 
have not paid due attention to them.

So, I bring to your kind attention 
the fact that Che Government of India 
should from now on attach more im­
portance to the tribal people to see 
that they are satisfied. I ask, how 
many of the tribals and the Scheduled 
Caste People are in the administra­
tive services, such as the IAS, IFS 
and the IP$. Probably very few.
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We have not given them English 
education. We shifted to basic edu­
cation and ashram schools and kan- 
yashram schools in the tribal areas, 
and when they found that they were 
not in a position to compare their 
intellect or merit with the students 
who had English education they 
could not compete. So, we should 
given them English education right 
from the beginning. But we have 
neglected it. Therefore, I submit be­
fore you that we should now attach 
more importance to this aspect.

I now wish to bring to your kind 
notice a very sordid thing. Many 
hon. Members complained about the 
procurement. There is new a tussle 
between the Supply Department 
employees and the officers of 
the Food Corporation of India. 
During my last speech here I said 
that in the district of Balasore. six 
million bags of foodgrains worth 
Rs. 28 lakhs vanished, and there is a 
mild enquiry into it, and nobody has 
been suspended or dismissed till 
now. This does not speak well ol 
our administrative system. In Uttar 
Pradesh, they are now making a list 
of corrupt officers as to who should 
be dispensed with. Why not the 
Government of Orissa, now under 
President’s rule, decide who are the 
officers that are most competent to 
deliver the goods and who are the 
officers who are the bottlenecks in 
the acceleration of our socialist tians- 
formation so that we can tell ihe 
latter, “Get out of the country; we 
do not want you.”?

SHRI C. M. SINHA (Mayurbhanj): 
Mr. Deputy-Speaker, Sir, it is most 
'unfortunate that President's rule has 
been enforced in Orissa when there 
was a majority in the opposition 
camps.

Many points about Orissa, so far as 
the budget of Orissa is concerned, 
teve been mentioned by many of the 
Vreviottg speakers. I shall only point 
Wit one thing, and that is, about the

provisions or the non-provision for 
the scheduled areas in the State of 
Orissa. From the lists, you will 
kindly find that there is no provision 
for the administration of the sche­
duled areas in Orissa. It is a known 
fact that Orissa has got two scheduled 
districts, districts which have been 
declared under the Constitution as 
scheduled areas; two district and a 
part of another district, have been 
declared as scheduled areas. But 
from the budget provisions, it will be 
seen that there is no provision for the 
administration of the scheduled areas 
though the Governor has special 
powers for the administration of the 
scheduled areas.

You will be surprised to know that 
the condition in these scheduled areas 
is very precarious. So far as the 
scheduled areas of the Mayurbhanj 
district are concerned, there are many 
villages in which the tribal people 
have abandoned their houses and 
have gone in search of jobs elsewhere. 
For the last two or three years, there 
has been drought in that district, and 
the mines, metals, and non-metals— 
have closed down, and the oeopie 
have no employment there. As * 
result of this, there has been a wide­
spread uprooting of the tribal people 
in the Mayurbhanj district. Apart 
from that, there has been disposses­
sion, for nobody up till now has 
though over, or nobody up till now 
has been worried, over the huge un­
employment of Adivasis in the dis­
trict. After the closure of the mines 
which the Tatas had, about 15,000 to
20,000 persons were unemployed.

No relief was possible from any 
quarters; nobody ever spoke for them 
for any kind of relief. If the Gov­
ernment of India or the railway 
authorities were kind enough to look 
into this problem, probably those 
unfortunate people would have found 
some employment. These mines had 
been leased1 out to private owners 
who are'not able to transport ore 
trdm that area TSecatrse railway faci-
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lities are not being given. It is said 
that Box wagons cannot ply on that 
route. But loaded Box wagons are 
sent to different stations of that 
area, they are being unloaded and 
re-loaded with different materials. 
The steel factories and the MMTC 
want the Box wagons to ply in that 
route. If that is allowed the mines 
could be re-opened by the private 
employers and thousands of people 
can get employment in that area.

It is said that there is a difference 
in the rates given by the MMTC for 
iron ore. In Badampahar areas the 
rate given by the MMTC is Rs. 3 
less than the Bodvil area for the 
mines which are situated in Mayur- 
banj district. If the MMTC could 
give equal facilities or equal conside­
ration these mines can be operated 
and people can get empioyment. 
Many things are being said about the 
welfare of Adivasis and we often hear 
of the facilities existing for the wel­
fare of Adviasis. Under the Presi­
dent’s rule the welfare of Adivasis 
can be considered and action can be 
taken. In a school for Adivasi girls, 
Class Vm  was opened last year. Stu­
dents were there but no teacher was 
provided till the last summer. It is 
a pathetic state of affair.

It is a district which has been 
declared as backward. But not a 
single industry has come up there. It 
was heard that a ferro-venadium 
factory would be set up but nothing 
has been done so far. It is said :hat 
the Government of India are not 
giving clearance; if that is so, the 
needed clearance should be given.

The difficulty about food supply has 
already been mentioned. A person 
who wants to deal in wheat, etc. has 
to obtain a licence by depositing 
Rs. 200; that is the procedure. It is 
the same fee for the wholesaler and 
the retailer. A wholesaler deals in 
thousands of quintals; a retailer may 
deal In jast half a quintal or one

quintal; the deposit is the same. 
That is why people have not; come 
forward from the rural areas, as they 
are not able to give the deposits; 
that is why licences are not issued ̂ n 
the rural areas. There is widespread 
difficulty in the supply of food.

The Government have declared it as 
their policy to take care of the wel­
fare of the tribal people. But the 
proper administrative machinery is 
not there to take care of them. After 
independence, in this scheduled dis­
trict of Mayurbhanj, not a new jingle 
irrigation project has come up. 
There is a proposal to construct a 
medium irrigation project on the 
Khadkei for the last two or three 
years. Though some officers have been 
placed there, they are sitting idle. 
They say that the clearance for the 
project has not come from the Gov­
ernment of India. I suggest that if 
they want to take care of the welfare 
of the schedule tribes people, a sepa­
rate machinery like a special develop­
ment board should be created for the 
welfare of the adivasis. Otherwise, 
there will be no improvement in their 
condition.

SHRI BANAMALI PATNAIK 
(Puri): Sir, I rise to support the
Orissa Budget and while doing so,
I mention a few points for the serious 
consideration of the Finance Minister. 
Looking at the budget, it is a very 
meagre amount for any planned de­
velopment. The resources are very 
little. Orissa is very much burdened 
with a huge amount of loans for 
which they have to pay an inte­
rest of Rs. 29.9 crores every year. 
Out'-of this, they have t'o pay Rs. 21 
crores to the Government of India 
alone. In addition, they have taken 
a special loan from the Government 
of India whirti they have not been 
able to clear. . Before the Finance 
Commission was established, the 
Hirakud Dam project was taken up 
by the CWINC. The Minister et 

r. Irrigation and Power, Dr. K. L. Bn*
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was then Superintending Engineer in 
Hirakud Project. 'He knows it how- 
an agreement was arrived at between 
the Government of India and the Gov­
ernment of Orissa. After completion, 
a portion of the loan will be taken 
over by the Government of India.
On Hirakud Stage I, Rs. 82.6 “trores 
have been spent and we have bf-en 
paying interest on it. By the end of 
the century.  I think  the  interest 
would have amounted to double the 
principal.

In the agreement containing finan­
cial arrangements between the Cen­
tre and the State in respect of Hira­
kud, it was  clearly laid  down  as 
follows.

“The entire financial prospects ot 
the projeW Should be finally re­
viewed about 5  years  after  its 
completion, when the question of 
■any financial assistance from the 
Centre whether in the shape of an 
outright grant or a concession in the 
rate of interest on a part of the 
capital or otherwise, should be dealt 
in the light of the  allocation  of 
revenue resources  between  the 
Centre and the Provinces under the 
new Constitution, the financial rela­
tions between the Centre and the 
Orissa Government at the time and 
other relevant considerations.”

This provisional agreement has not 
been taken into consideration at al\. 
The Government of India  decided 
that the cost of Hirakud Dam will be 
allocated* as folows. Flood  control 
33.4 per cent, irrigation 30.3 per cent 
and power 33.3 per cent.  According 
to that the flood control amount 
should be debited to the Government 
of India from the relief aid. But it 
has not been debited so far and the 
Government of Orissa is paying in­
terest of that also. So unless Orissa’s 
case is  considered  sympathetically, 
this heavy burden of interest on loans 
will crush the State.

Shri Raj Bahadur and his prede­
cessor, Dr. V. K. R- V. Rao, who 
was in charge of Shipping and Trans, 
port axe sitting here. Both of them 
know  'more  about Paradip  port.

Paradip port was taken up by the 
Government of Orissa under miscel­
laneous loans. They incurred ;• loan 
of Rs, 15.69 crores. A part of the Ex­
press highway, a transport system to 
the Paradip was taken over by  the 
Government of India, the liability of 
both these loans and interest  have 
fallen on the Government of Orissa. 
After the Government of India have 
taken over the assets it is in the fitness 
of things that they should pay back 
the loans as also the interests accruing 
on these loans. Otherwise, the entire 
burden will have to be borne bv the 
State Government and they  cannot 
find resources to take uo other deve­
lopment projects.

Similarly, after the Paradip port 
came into being the State Government 
constructed a highway of 143 km con­
necting Paradip with the hinterland. 
Only last year 73 km. of that highway 
has been declared a national high­
way.  After its declaration  as  na­
tional highway the State Government 
cannot impose any  toll.  So,  they 
cannot get any revenue from the ex­
press highways. During the heavy 
floods the railway line is cut off and 
the transport system does not work. 
So, you can appreciate the justifica­
tion for an express  highways.  In 
order to keep up the export commit­
ment, Paradip port must be connected 
by road transport for carrying ore to 
. the port. The Government of Orissa 
have incurred a heavy expenditue of 
over Rs. 15 crores out of their re­
venue account for this project.  1 
would request that this entire high­
way should be taken over by the 
Government  of  India and  the
expenditure  incurred as  also
the  interest  on  the loan  re­
couped to the State Government. 
Now they have taken up only 73 km 
as national highways. I would say that 
the entire road must be taken up as 
national highways and the  mainte­
nance and upkeep of that should be 
the responsibility of th$ Government 
of India'so that the peat Is properly 
connected and there is no difficulty 
in the transport to the port Xt will
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also help the Onssa Government 
to divert their resources to develop­
mental activities

If you look at the Plan allocation 
in the budget it is only Rs 37 37 
crores whereas the interest charges 
alone come to about Rs 29 crores 
What is left behind is a very small 
amount Further, land revenue was 
abolished a few years ago There 
was a proposal to have a graded sys­
tem of taxation and the Government 
of Orissa requested Dr B N Ganguli, 
the then Vice-Chancellor of the Delhi 
University and a prominent econo­
mist to prepare a scheme so that the 
graded system of taxation could be 
introduced Now, of course, the 
K N Raj Committed has said that 
the agricultural sector can be taxed 
There is a draft Bill prepared by the 
Government of Orissa on the sub­
ject Of course, during Presidents 
Rule it may be very difficult to im­
pose a very unpopular measure of 
taxation Even when the land le- 
venue was m existence even though 
the normal assessment was Rs 9 
crores every yeai the collection was 
only Rs 3 to 4 crores or so because 
there was remission of revenue al­
most every year because of either 
drought or flood

I would suggest that the land re­
venue or tax should be graded m 
such a manner that those who hold 
below the basic holdings do not pay 
and only those who have land above 
the basic holding have to pay land 
tax Unless some source is there 
for the State to collect taxes it will 
be very difficult for the State to main­
tain the administration, not to speak 
of taking up further development 
projects Moreover, 40 per cent of 
the population are tnbals and people 
belonging to Scheduled Castes and 
Tribes They have no purchasing 
capacity or paying capacity So, we 
cannot raise any resources from them.

Orissa cannot be compared with 
other States In Ornssa even the land­
ed ari^ociracv did not exist, a few

minutes back the Maharaja of Kala- 
handi was speaking about land re* 
forms If there is any excess land 
it is only with these Rajas Whatever 
lard m sean beyond his palace belongs 
to the Maharaja and to nobody else 
Before freedom we were speaking of 
the colonial rule of the Britishers 
But these Ralas perpetuated colonial 
rule They did not allow anybody to 
be even educated

I would like to tell you a very 
interesting story The Maharaja was 
educated, in the Revenshah College 
When his father was the ruler, he 
found that one of his teachers who 
had passed matriculation was bril­
liant He sent him for teachers’ train­
ing He stood first m Bihar and 
Orissa because then Orissa was part 
of Bihar The old Maharaja thought 
‘ Ramaswami is a very brilliant boy 
who has stood first m Bihar and 
Orissa let him continue his study 
for intermediate So he sent him 
to the college The young Maha- 
raj i also studied in the same 
college While the Maharaja had 
three tutors Ramaswami had none 
When the result came while 
Ramaswami passed m the first divi­
sion the Maharaja passed m the third 
division The Maharaja sent him to 
the Patna College Ramaswami con­
tinued his studies, took up Eng’ ish 
honours as his subject and was 
second m the University Then he 
studied for BEd, and M«Ed and 
all throughout he obtained first 
class Aftei the completion of his 
M Ed he was appointed in the 
Educational Department When the 
father of the Maharaja died and 
he succeeded to the throne, Shri 
P K Deo appointed him as the Palace 
Superintendent, from education he 
was shifted as Palace Superintendent 
Then again, when the state was mer­
ged the Chief Executive Administra­
tor throught that a person who 
has got first class consistently in 
Ms academic eareer would know 
aH ihfrtvues SO he Was shift­
ed from the post Of Palace Superin­
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tendent and appointed as non­
gazetted tehsildar. Fortunately or 
unfortunately, he was my senior in 
the college and he knew me well.
He wrote to me a letter saying “I 
want to be a teacher and you know 
whatever treatment' I got from Kala- 
handi, 1 am not getting from the 
Maharaja of Orissa also.” I 
wrote to the then Education Minis­
ter, Shri Lingaraj Misra, and he im­
mediately appointed him a lecturer. 
Then he went to the Government of 
India as Deputy Education Adviser 
and retired as Deputy Secretary, 
Education. Then, he decided that he 
would never go to Kalahandi even 
after the merger.

15 hrs.
Everybody knows how they were 

treating the educated people. The 
present Vice Chancellor of Sambalpur 
University, Dr. Bhubaneshwar Beheia, 
was a very brilliant student, but 
the Maharaja never allowed him to 
prosper his State. This is the w?y 
th e y  were treating and they are saying 
that we are in the colonial rule now! 
They never allowed educated people 
to enter their States.

Sir, Orissa has a heavy burden of 
backward areas and half the area 
has been imposed on the other areas. 
Their entire development programme 
has been imposed on the State. Be­
fore the merger of the State, there 
was only one High School in Kala­
handi State and a few primary 
schools. Today, after the merger of 
States, after the States have been 
integrated into the national life, there 
are sixty High Schools and there is 
a primary school in every village. 
Where from does the revenue come 
for all this? They forget what has 
come about to national life. They 
are thinking in a different way. He 
is not here and it is no use telling all 
these things.

SHRI MADHU LIMAYE: I will 
convey it to him.

SHRI BANAMALI PATNAIK; 
Many things have been told about the 
tribal population. May 1 point out 
to the Hon. Minister that even in the 
education budget here only rupees 
four crores have been provided. 
These additional four crores of rupees 
will be spent for additional dearness 
allowance and increased salaries. 
Additional dearness allowance is a 
problem which many States cannot 
face. Once as a a result of the Pay 
Commission’s report, there is increase 
in the Centre, the States are bound 
to increase the D.A. of their em­
ployees. The Orissa Government is 
paying dearness allowance at Central 
rates. They have no resources. How 
can they manage? In the tribal areas, 
there are schools where there are 
only three students with four tea­
chers. We have to provide for that. 
Parents had to be paid to send their 
children to schools. That has been 
withdrawn, because there are no re­
sources. Children had to be paid be­
cause they have to stay in hostels, but 
there is no money.

In the district of Koraput, with a 
population of nineteen lakhs, there 
are only forty High Schools, but in 
the Balasore district, with a popu­
lation of thirteen lakhs, there are 
three hundred Hi*?h Schools. Can you 
conceive of it? This kind of disparity 
cannot continue for long. So, whe­
ther it is the Planning Commission or 
the Finance Commission, it is their 
duty to see that the entire area comes 
on par; otherwise planning and de­
velopment have no meaning. From 
that point of view, we have to se*» 
how our resources are mobilised and 
how assistance has to be given. Un­
less the Centre comes to our rescue 
it is not possible to develop the 
State.

* *  f a f f  (3TPFT): sFTJBSftfl 
*r?fh5FT, 3 IW1 % % srft if
*r*flr *rtor I  i *r*fr 3ft

3=$% ^  ft
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»nrr 1  *w wrar $ ftt 3<krr

w *T»WT SfT̂ymVV hWŜHI VT %i<«y

vtffeft  vr ftwsm *fk iwĝ w 

|  T stftarr vt Tryjfffir * w 

?rv f̂Rr% *Fffcft ̂rr f̂,  MY toito«t 

t̂orct v tpr «mrx *t ®tnnc, ?mft 

*r*ft ?frr Nt tr xvxv w# 1 *rw 
srfcjft snrf̂ m *t ?̂tt «nr  ̂|, 

%fo?r  *faj>rst n̂sTcrr f% f® $t 

qj5TTERr vt %?ft «ft 

srtr r̂ f̂ft  w rrsq-  srhft % 

mit sfar hc»ii<4+ r̂fvrfr spt̂' % 1 
h t̂r n̂rar afar q̂rmr tft 

cTCf  3pr  ̂f, STfiff̂lTRT̂

«r ̂  I,  f® sr*r,qf% ̂ Tf̂rfr

T̂ TT5CT *r«n  ̂  ̂fait

8 ste wr f̂rwr̂ 1  ?rt f̂tar
TTSRtfe % W*ft %cTT WT&T \*T STFTfr

1   ̂ «pt  rr 7?r I % 

r̂taT i\i\ sn̂ret % zvzzvz frwT  ft 

<n£ 1

*  JTFrato *t̂ t % *r$**cf | f% ̂ r 

in -̂sFT T̂Onr̂ ,  ̂tft

r̂Tsprfr % Tf$t T* % jtt% % 

f̂TT  faW SHTPfT *T̂r Ph«l I 3TRT 

ftsffa 3?> & fo  WcT apT *T3T ?t

?rf̂p—f̂ K n tfr—-*rcte Tm m 

w t 1  -̂oofw?r vnrpft fr *ft 

tTRT %mt toT f 3*T % *$\TT ̂  

faffT % tft ̂TRT fas* TOT I 1 qrare 
•spt vtietrNtT STPFSpft T̂ Tf  ̂3Tf 

thtt  srfeffi I 1  traTar *ft rrfT 
'3T2T TT»̂ I  I izfalizfal ft OTEfr % 

sfrfl̂r  t̂ «rnarr̂ir $  i *tf*FT *n̂r 

^  spt faafa  ̂f̂ nrr xrt 

w  t 1

sr$r  $<f *t **m % tstw 

J 90,000   ̂ <rfor  ̂%

m  ft? sfferr  ̂km e,ooo <tfm 

| tftr i§# qm #• t f¥ 3?r Jr 

w #  I I  $rrf <rar̂ 

% 22,000 % *ft irfsw ff̂ T I, %faFT 

^rr ̂ ffzar ̂  ««rr 900 £ 1 

irrr wm | ft? 3* *r % «ngwr< 

inhmt irk TrafT-TTi|KNw1  %  «mr 

1 ar̂r ?pff ̂f̂rrŝr m mm 

t, 1971-72 ̂ '̂nrT¥*r nr arFw 

% 52 f*FwHrmr vffmw «pt

^̂rra-  ftarr tot, %

 ̂5 ftwftiiw fr 1   ̂ % 

f̂ T ?r eft  apt fpwT ft »T«Fft t 

«fkj?r ̂ «ft̂ft tft ?rr̂ t  r̂̂?ft ? 1 
3jft q-OT *r rr̂r strfw %• ft#

1 000 wpt § ift ?rfsnp ̂ r f̂ n tot, 

 ̂  #̂t?rr r̂ n  157 m   1

FT̂cr7f tT3rR «pt  JT »̂r »Tr gT 

% froir tot It 1

tr?? jttst 7W  r̂rf̂r fr f̂tm  # 

fsr mwRt r̂ J8 f̂nnr

?ftr errfbrRft I 1 ft  ̂  aw 

*r̂Fn: ?r ĝ̂ T̂  ̂nr m-

frr̂R? w  aprt ?rgY  fen ?rV 

Tft̂q-f̂T TfTPT’T ̂  <TnT fT iTOT, cfr t̂ft 

tpt  s*r % ??t?rr t̂ wrr % q-̂r 

TFzrrar ftnrr 1  «ft*T?ft ̂rf̂ft ;̂:cnft 

3FT  *̂TT̂r ?> TOT «TT ?fk ̂ ?T̂

ws; vtfm % ferr «tt  <fr  ̂  tô t 

t̂ «Tf *r5n$ r̂f vfErvn: ?r?t 

«tt f̂F <r̂t?rr  ̂ ?tt«j

afrrfroT̂rnti  ¥5R'fin,«ft3R %  ̂

frvr wt % f̂t?rr % im
fefr r̂ fĵ r vr, f̂PFr̂rn̂ 

ŝft, «fr>r f̂rr t, *r*r apir % ^r  ̂  *r 

ft tot t fa *w grv ̂ft̂rr 

 ̂w r# ?>?n t. w «¥ *n?  ̂ 

trfr % form n W w  frow
...<<k-..  *!»-_%._______>- faaL mmmtBm  m m « J L
mtk vtwitt Tiwrr frr w  Kvjh
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stfterr  rnwffir wrwwpr 

vt TpnfV̂r T̂t t 1  sri* ̂ 

Tqf m *rf £—sfto 'T&tm; n 

F̂T »w—Srfan, *r*ft ?nr

*rt T7TT n*|V # for 3n’ 7̂7> ̂ STT*

r̂ w |*rr 1  ??>ft nf*ft vt *m

ft *rf |, 5* % *1* *r r*r 5r>»ft  srrn- 

p̂'V fâTCt r̂%r I

*n? ^m*rqrcF §-, ''snrfhnft'' 

n ff̂ft  % %Tr̂ % *ft ?*r ft faqf?T 
«ftt  ̂7  *r  ?rm  * fa ĵtf, *rfar 

^Hf*rr̂ n7r̂ r wttt It 1 

*rfrn sr* *rfar fŵr̂w r̂r  ^f 

% fsrnr ̂,* ij- ?r̂  ?r> ?m w *m ̂  

% f% q̂rw *r  rt«fr fsrsrmrr

% “jfr ̂r  sprr ĵrr̂ T  ?  irrt

TR *r rr?r*r qrr̂f *r r̂i jRfârrft 

-.*$■ & *ra nr  *t, ̂Trnr̂ srp- r*r ̂r 

V* fTTnr «T TO'T | M

w 'rnr̂frfh ?rh- qvfŝ 

it fa®?rqn srr wr %

vnr irft wm Tftm  %

 ̂ ?tt «t̂%, it ft m zr̂V  ft: 

srfteT % K̂ RrrroT rr ̂  I far sre 

WST f  ̂̂nPT ft, ?U % faFT̂ 'ITr̂ JTTT 

t, T̂ f̂ FT ?T!̂   t VK f̂ R 

r̂ n̂RVfTT ?FT f&T fem f, ̂  

W *T % TTT-rr̂  7̂% sgftr ̂ IT %

 ̂tr̂fcr r̂ l̂̂rror 

 ̂1 3<? % fiR-f   ̂sr*rfa 

(«iwr)^ Nt

vr «fV facrm I 31? WJo jpT 5T>fr wrt 

fsfrTT̂ ?rr n fa TNT ̂ Fn 3*f ̂  9T>»fr ̂ 

iffppr qrnrr t *h ̂  afNr

?rm *r*m qr ^ | \

«rer % f ̂  ̂fnT srrfrn- f fv «rt

l?fnT Snwtn’ TR̂, 3ft WÎ T  ifk

forer % ̂   f?r̂ qr q̂ r »nrr

«rr— vfrr vrfmr wr fŵr 

firffr-fiiimff &—̂   f̂t  ̂

ff«rfcT r̂  faffft »r>  sft>

wt  ĉrr t  t  t f̂ 7- jcv to 

 ̂̂ ot wrr ̂  «rn̂

% ̂ rar ̂ >iTf  «rr% ?m

qr̂r »Tg>fr *T aif fsTcf-iT  m

tfcft 3̂TT % f5f(T, 2JT ?ZT VIZ 

T̂T<3TR  % f?TJT, ?rr wptft %t
wrrn r ̂ rfn 1   ̂ 5-̂  % f̂tt- 

r̂ wr 1̂%  gnm   ̂? 

qrYsTTT if TTW ̂fnTnT  qT  ̂*fhTnT 

 ̂15? ittrt—̂*rr mm frfaz*r wtm 

% ^   % wrz $J vwtm it &m spr

r̂TgTnT r̂̂rr 1  (awrarfr) zn t̂»r 

 ̂ f<£ f I  g*T 5THT

r̂r̂ir, fqrr ̂  ̂  f,*4r ̂ »rr 1 ?r<F 

 ̂ffrifr f̂r Tiri  f?̂rr r̂fSr»rr, 

?ft $*rft  | 1

MR  DmJTY-SPEAKER.  There 
are six more speakers from the Con­
gress party  I am told by the Chief 
Whip that they have mutually agreed 
to take only five minutes each They 
can, therefore,  make only  certain 
submissions and suggestions.

SHRI  GIRIDHAR  GOMANGO 
(Koraput)  Sir, I rise to support the 
Demands for Grants in respect of the 
Budget for the State of Orissa foi 
1973-74  I thought I would get more 
time  Anyway, within five minutes' 
I will submit some of the problems 
which are being faced there oday. 
I will confine myself only to two or 
three problems.

At first,  there is the  difference 
between the plains and the hill and
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tribal areas. Due to the nageligence 
of the developmental administration, 
the socio-economic development of 
the hill and tribal areas remains sn 
a backward stage. The backward 
area development schemes are yet to 
be implemented in Orissa. Here, the 
Government of Onssa have sanction­
ed a scheme for advance action for 
special area development programme, 
they have given Rs. 1.04 lakhs. This 
is a new scheme and I think that 
this amount is insufficient for deve­
lopment There are so many areas 
which are called ‘pocket areas’ htill, 
which are m the stage of pre-deve- 
iopment. It would have been better 
for the development of these back­
ward areas if they had sanctioned 
something between Rs. 5 and 10 
crores. There are about 3,000 sq 
miles to be connected. I mean to say 
main roads which are connecting the 
State Capital to the District Head­
quarters and which we call all- 
weather roads, they are really fair- 
weather roads. Our people who use 
the roads live in the interior part of 
the State and their villages have not 
yet been connected with the market 
places and though the Government 
of India have sanctioned money, 
most of the money has been sent on 
the big roads and not on the artery 
roads that conneet the villages. The 
development programmes, the poli­
cies of the District Planning and dis­
tribution of money within the State— 
we are all talking about these. 
But there is great discriminaton in 
the development within the State it­
self. You will be surprised that 
there are many neglected areas which 
are yet to be seen by the people and 
I will submit to you that in the 
Koraput District in the Bonda Hill 
which is 3500 feet high, the people 
there, 1 am ashamed to say, are ir. 
sub-human condition in education, 
and employment. They are exploited 
most. By exploitation I mean the 
exploitation of natural resources. 
On the scheme for advance action in 
education they have spent Rs. 1.96

lakhs They opened a few Ashram 
schools in tribal areas. These will 
jiot solve our problem. More and 
more schools in towns should be 
opened and tribal students should be 
given stipends. Otherwise the tribal 
students can not get a modern out­
look for lack of opportunity to ex­
change their views with others. So, 
my humble submission to the Cen­
tral Government and Government of 
Orissa is that they should open more 
and more hostels in the State Capital 
and the District headquarters where 
there are good high school* and 
colleges

Lastly, the Scheduled Castes and 
the Scheduled Tnbes Commissioner’s 
report has said that the develop­
ment of irrigation m the tribal areas 
is less than 1 per cent and that it will 
be increased to 3 per cent m the Fifth 
Five Year Plan. In my Mistrict there 
are so many irrigation projects— 
maior, medium and minor. One pro­
ject which is in my constituency took 
10 years for investigation and is yet 
to be implemented. They have in­
formed me that they will include it 
in the Fifth Plan. I do not know its 
exact position. I hope they will in­
clude it in the Fifth Plan. It will 
help the people of the backward 
areas.

I have a lot of points to say but 
as my time is short, I cannot mention 
them. I conclude with the request 
that within the short time, the Go­
vernment should do something for 
Orissa

•SHRI S. D. SOMASUNDARAM 
(Thanjavur)1: Mr. Deputy-Speaker, 
Sir. we are discussing today the bud­
get for Orissa for the year 1973-74. 
For the past two days the House 
has been discussing the budgets off 
other States. It is not with any 
feeling of happiness that the House 
discusses the budgets of the States 
for it is the State Legislatures which 
ought to discuss such matters. When 
you see the phenamenon of the Par­
liament taking over the domain of the 
State Legislatures of more than three

•The original speech was delivered in Tamil.



253 (Orissa) SRAV'ANA 4, 1995 (SAKA) 1973-74 254

feeling that all is not well with our 
democracy. It cannot be the con­
tention of anyone that this is the 
way to preserve and foster democ­
racy in a country.

Sir, I would briefly refer to the 
circumstances under which Presi­
dent’s Rule has been imposed on the 
unfortunate State of Orissa. The 
Chief Minister of Orissa finding her­
self in a minority in the State As­
sembly submitted her resignation 
to the Governor of the State ar.d at 
the same time recommended the 
dissolution of the State Assembly 
The Governor with great alacrity 
accepted the recommendation of the 
outgoing Chief Minister and quickly 
recommended President’s Rule for the 
State. The Governor did not think 
it fit to find out whether any alter­
native Government could be formed 
by the opposition parties which 
claimed to command the majority in 
the State Assembly. It is unfortu­
nate that the Governor should have 
acted in the interests of the ruling 
Congress party ignoring the welfare 
■of the people of the State. This kind 
of politics has got to be deplored. 
Apprehension arises in the minds 
of people of the country as to 
whether the country is moving on 
the path of democracy or has taken 
the opposite direction. There can 
be no doubt that if this ten­
dency continues to our country 
it will bode ill to democracy and 
indeed to the existence of this 
country.

Sir. it is not new that the Congress 
party imposes President’s rule on the 
States whenever the interests of that 
party are to he served. For instance, 
in the composite Madras State the 
'Congress party which had a strength 
of 138 MLAs in an Assembly of 350 
ML As was called upon by the Go­
vernor to from the Government. 
This happened as early as in 1952. 
The Governor was fully aware of 
the Congress pajrty did not have 
nwtforfty and yet since he had to 
suppbrt the interests of the Congress 

he decided to call the Con­

gress party to form the Govern­
ment. This only shows that Gov­
ernors are made use of by the Con­
gress party to further the interests 
of that party. It is no wonder there­
fore that more and more States are 
coming under the President’s rule.

Sir, the people of a country want 
a Government to look after their well 
being. The Government is for *he 
people and not people for Govern­
ment. The political parties are to 
work for the betterment of the peo­
ple: the people are not meant for the 
political parties. It is the interest 
of the people that should receive the 
prime consideration and it should be 
placed prior to the interest of the 
political parties. In fact, in anv or­
ganised society the political parties 
take their birth so that the interests 
of the people might be looked after.

Sir, the political parties come 10 
power by promising the welfare of 
the people and it will he indeed a 
tragedy if after coming to power *he 
parties in power fail to redeem the 
pledges given to the people. 
Democracy will be doomed if the 
political parties place their party 
interests over the interests of the 
people.

Sir, as I said earlier it is unfor­
tunate that there is no assembly in 
Orissa to discuss the budget of the 
State and get remedies to the various 
problems that are confronting the 
State. Many members who have 
participated in this discussion have 
brought out in detail the backward­
ness of the State of Orissa. Agri­
cultural development is at a very 
slow pace and there are no adequate 
irrigation facilities for proper and ex­
tensive cultivation in the State of 
Orissa. Compared to other States 
the number of tubewells and pumps 
sets is negligible. In the field of 
education neither there has been any 
progress. In fact, the hon. member 
of Orissa have pointed out that there 
are inadequate number of schools 
and even in the existing schools the 
number of teabhers is not sufftent.
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LShri S. D. Somasundar'am]
Sir, Orissa is a land of adivasis as 
well. The conditions of adivasis have 
remained the same and their lot is 
indeed pitiable.

Sir, the time has come that there 
should be a lepresentative Govern­
ment of the people which is fully 
alive to the needs and hops ol the 
people and has the necessary enthu­
siasm to discharge duties towards the 
people Such a Government is pos­
sible only if the elections are held at 
an early date and the political paitie., 
give up their self interest and com*, 
foruard to serve the interests pf the 
people With these words I tomludc

SHRI DEVENDRA SATPATHY 
(Dhenkanal) Some three >eais back 
1 read an article entitled—Madhu, 
the Man—written by Mis Madhu 
Lima^e I had not &cen him Fiom 
that article I had some iropieission 
about him. hut today I have a diff­
erent opinion about him I am con- 
vmt d that he is the least knowl^d 
gable person about th< history of tho 
politcal movement of Orissa

It needs no mention at all that 
Onssa is a rich State inhabited bv 
veiy poor people The pei capita 
income is very low, I think it is the 
lowest there 75 per cent of the 
people live below poverty_lme 
Flood, drought and cyclone and all 
the natural calamities have been fre­
quent visitors to this State I noad 
not mention these things withm the 
short period that I have But I 
must go into the history of Orissa 
during the last quarter century.

I was told by the late Raja of 
Dhenkanal who had signed the inst­
rument of accession before Shri Sar- 
dar Patel that he was travelling by 
tht side of another young Maharaja 
of Orissa, and the Raja of Dhenkanal 
told me that, that Maharaja tried to 
jump from the train twice, nd he 
told me about Mr P, K. Deo-----

SHRI P K DEO: It is false

SHRI DEVENDRA SATPATHY: 
He tried to jump from the train twice 
and the Raja of Dhenkanal had ivied 
to rescue him.

AN HON MEMBER: Why did he 
try to jump?

SHRI DEVENDRA SATPATHY.

Because they had signed the instru­
ment of accession

That Maharaja is now telling us 
that Orissa has been under colonial 
rule The reaction which was creat­
ed in the minds of the rajas gave 
use to the State political party called 
the Ganatantra Panshad From that 
day, the reactionary forces started 
organising themselves, and some of 
us m the Congress tried to compro­
mise with them, but ultimately we 
ha\e failed

MR DEPUTY-SPEAKER h*>
goes into all this history, how can 
he conclude m five minutes7

SHRI DEVENDRA SATPATHY 
I am telling you the reasons

MR DEPUTY-SPEAKER I am 
pointing out hte time-limit He hwU 
agreed to speak within five minutes

SHRI DEVENDRA SATPATHY 
I am trying to coooerate with you 
In case I cannot co-operate, I request 
you to kindly to cooperate with me

SHRI P K DEO I submit that 
Mr Nandivt S latpathy may be asked 
to be relevant to the point, I be£ 
your pardon, Shri Devendra Satpathy 
may be asked to be relevant to the 
point

w f t  f t #  TO  
rm  flw rr farcr* <
25  *rp=fr *  fsrcft'stsr finrr

*rrar fw r  7 .

SHRI DEVENDRA SATPATHY: 
I did not mention the party, X 
only referred to reactionary forces,
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srrc   -gw ir wri I i

SHRI  DEVENDRA  SATPATH 
They have been dominating  Orsa 
for the last 25 years.  Today,  the 
condition of the poor people that we 
see is the result of that rule of 25 
years or rather misrule of the re­
actionary forces.

The Maharaja of Kalahandi who i- 
here, whenever he speaks here  n 
Orissa, always  makes  a political 
speech, and he attributes many things 
to our party.

SHRI P. K. DEO On a point  of 
order. The Maharajis dead. He In. 
gone to the dust-bm of Indian history. 
Shri P. K Deo is still living. Tf ’5 
wants to refer to me, let him  call 
me P K. Deo.

MR. DEPUT-SPEAKER   Will
the hon. Member correct himself ->nd 
call him Mr P. K. Deo or Shri T>. K 
Deo?

SHRI  DEVENDRA  SATPATH 
es, I am  thankful to  you  Shri 
P, K. Deo has been all the time cri­
tical of the Prime  Minister in his 
speeches.  This is a picture which 
shows how with the  help of the 
Prime  Minister,  Shrimati  Indra 
Gandhi, Shri Deo has come to Parlia­
ment securing votes. This is a pic­
ture in which Shri P K. Deo is mov­
ing along  with the Prime Minister 
with the Swatantra  Party flag and 
Rajaji’s photo at the top.  This was 
printed to misguide the people.

MR.  DEPUT-SPEAKER   ou
can send it to the Library;  other 
members can see.

SHRI  DEVENDRA  SATPATH 
This is how some degenerate politi­
cians have behaved and this is why 
there is poverty in Orissa.

. gqrwrer

 srs*    rrfr i    

SHRI DEVENDRA SATPATH I 
will not go into the details  of the 
projects and other things within the 
five minutes allotted to me.

MR  DEPUT-SPEAKER  ou
had better withdraw that picture  I 
thmk it is creating more interest than 
your speech.  For .the time being, 
take it back. Nobody is listening to 
you.  ou are diverting all the in­
terest from yourself to the picture.

SHRI  DEVENDRA  SATPATH 
Because Orissa is  under Presidents 
rule, people really expect something 
very much. It is good that the Min­
istry of Agriculture has been doing 
a lot of things, taking a lot of inte­
rest in the development of agricul­
ture m Orissa.  I want to point out 
to the Minister that the employees of 
the Food orporation of India there 
have gone on strike. I talked to him 
yesterday.  The entire staff in the 
eastern one have gone on strike and 
many centres are  remaining vacant 
at this time.  If some settlement ta 
not arrived at, it will create a diffi­
cult situation for the State.

To bring Orissa up to the level at 
other States, something more has to 
be done  With the money being al­
lotted to Orissa,  the State  cannot 
develop because for the last many 
many years there has been progres­
sive negligence of the development 
of Orissa.

I had gone to Shri P. K.  Deo’s 
constituency in 1966 when there was 
drought and famine there.  I was 
there for about a month; we  were 
working in the Bharat Sevak Samaj 
to help the people. If people from 
Delhi see those people in that area, 
it will be impossible for them to be­
lieve that they are human beings. 
All the same, Shri Deo has been the

1105 LS 9.
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t$hn Devendra Satpathy]
Baja there and he has been getting 
votes (Interruptions) . Whether we 
calJ him a Raja or not, he is known 
as Raja in his constituency.

The students of the Medical Col* 
Jftge in Orissa approached some of 
as. They want that the number of 
seats in the medical colleges should 
not be reduced. They have demand­
ed 100 seats. Now that we need more 
doctors, and the boys are not gett­
ing seats in other colleges in the 
country, there should not be any cut 
in the number of seats in the Medical 
College.

MR. DEPUTY-SPEAKER: Your
time is up.

SHRI DEVENDRA SATPATHY:
1 was prepared for a long speech.

Sir, industrialisation in Orissa is 
very necessary. For the last three 
or four years, there has been only 
one industry. When Mr P K Deo’s 
party was ruling there, during the 
period of about four years, there 
was only one industry and that was 
the Coca Cola industry. Now, about 
10 industries hatVe been given the 
letters of intent. In 1970 and 1971, 
letters of intent have been issue 1. 
But nothing has come up yet So, I 
request the Minister to kindly look 
into this

There is just one more point You 
know the kendu leaf enquiry is go­
ing on in On&sa. 1 was told, and to 
some extent it is true, that the officers 
are not co-operating in the enquiry. 
They are not supplying the infonna- 
tion and the files and all that. Dur­
ing the President’s rule, if the Go­
vernment of India does not become 
alert about it and it does not see 
that these things do not happen, then 
the whole thing will be defeated. I 
irequest the Minister over here to 
inform the Home Ministry to kindly 
see that these things do not happen 
and that all the materials are supp­
lied by the officers.

MR. DEPUTY-SPEAKER: It is for 
the enquiry commission to gee to it

SHRI DEVENDRA SATPATHY: 
That is what I want to inform the 
Minister. With these words, I supK 
port the Demands for Grants.

SHRI R. V. BADE (Khargone): 
The picture showing the Mahatcaja 
with the Prime Minister should be 
placed on the Table.

MR. DEPUTY-SPEAKER: The
Table cannot be used for any of these 
things I have advised him that he 
could send it over to the library. 
Members can go and see it in the 
Library.

SHRI MADHU LIMA YE: The pre­
sent Prime Minister’s coalition with 
the Maharajah— it is very interest­
ing.

MR DEPUTY-SPEAKER. Order, 
please Shri A. C Das

«f? n x  (srrsrp)
snrrtfre* wrr srpr Tfi*n *
trnnpfv ?>fi, sn 3 qv *nr 
*fracr ft* err 1
srfoir ^  %, spfan- K*r
spt fop* Hfa t o  fcw w  fr 1 t o
*  S?PTT «T3T 7T*T St sr.̂ TT I
smr ^  % fact srfvre- p h  **rr
<ft fT trsrr f m ir e  lTT ^*T fft 

ifi* /IT TO f t  fafaff
ip to

*  1 *  | tfr f t c t  w  5Pr*r®r

| f r  stfterr fsrcf?r 
fassfcT p r  i^*t t , fm 2/5 srmtfV 
^ f t  tfk  mftwmt t  \ ^  w  $

% f̂ rTT
f[1 ^  ^nit | #  # i t  •
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tfk
s t r o n f t  * t  s f f a r t  1 e ft

eft fa*  *fk srrforrfwff r̂r
wr *0*41 u| t̂*TT ? # fipTHT ftrffTfST
*rf̂ r  ̂ m  for
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T̂T$ bTTFT 57ft  fô rr TTRT I  I of̂ T q^ *T̂ r 
stsott tip- ^ r r  fc,

fsf^ =Ft qT «ar̂  ^crr ^?tt | 1
3-jt Jr ^rr Hn̂ Kr t  ? w  ĝr 
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SHRI KUMAR MAJHI (Keonjhar) 
Sir,  I rise to support the Onssa 
Budget  At the same time, I am sur­
prised how this little amount can 
meet the  present situation in the 
State The State has been visited by 
cyclone dt ought and flood.  It  is 
unfortunate that in my district of 
Keonjhar—I said it, m the Consulta­
tive Committee for Orissa that large 
scale starvation deaths  are taking 
place m Udaipur panchayat, Bhapir 
and Juyangpir  My information is 
that no effective measures have been 
taken m that area  I am also sur­
prised that though the foundation 
stone was laid by the then Revenue 
and Irrigation Minister Shn Bnj 
Mohan Mohanty  for the Ananlpur

Barrage—I presided over that func­
tion but uptil now the project has not 
been implemented

SHRI P K DEO  That was the 
second foundation stone  The origi­
nal foundation stone was laid by the 
Swatantra Minister

SHRI KUMAR MAJHI  This has 
not been  implemented  because  of 
some controversy among the techni­
cians engineers and the CWFC Last 
year, Mr Shahnawaz Khan, the then 
Steel Minister, laid the foundation 
stone at Malangtali  and Sukhinda 
for a nickel plant but it has* not been 
implemented  When I wrote to Mr 
Kumaramangalam about it I xeceived 
a lettei from him saying  “Nothing 
doing immediately" I also wrote to 
the Railway  Minister” Shn L N 
Mishia  for the construction of the 
Jakhapura-Banspam  railway  line 
He has also wntten to me saying, 
nothing  doing  immediately  I 
should like to know from the Minis­
ters whv the pi ogress is so slow m 
my State  I should say something 
about the  seven member leader of 
the Swatantia  Party, the Maharaja 
of Kalahandi Shri P K Deo  In 
the last  week of May he was m 
Keonjhar district and he held seven 
01 eight meetings  At that time a 
large numbei of  starvation  death* 
took place m m> district

SHRI P K DEO  But the Minis­
ter does not admit starvation deaths

SHRI KUMAR MAJHI  When he 
came there so many starving people 
met Shn P K Deo and requested 
him to visit some of the areas  But 
he did not go to the areas In Keonj­
har which is mv district headquarter, 
he held a meeting  He found that 
only five or seven people attended 
it  So, he told the starving people 
“I cannot visit your area because 
you did not come to my meeting” 
He had gone to Keonihar  with the 
mala fide intention  He had collected



'about Rs. 65,000 from the mine 
^owners contractors and businessmen. 
When this is the attitude of the 
leader of the Swatantra Party, how 
<can we expect our State and the 
tribal area there to improve? In 
1966 when there was drought in 
Kalahandi district I went there for 
relief work and worked for four 
months serving the people. But I am 
sorry to say that when I came to 
my district, even though starvation 
deaths were taking place, he wa  ̂
collecting money from the people.

In the end, I would request Gov­
ernment to expedite the work on the 
Anantapur Barrage, Malantodi Iron 
Ore project and Sukinda Nickel 
Plant project.

SHRI ARJUN SETHI (Bhadrak) : 
Sir, at the outset I would like to 
pin-point some of the problems of my 
State, particularly the problems of 
m y  constituency, a t the short tim e at 
my disposal. A s  several hon. Mem­
bers have correctedly stated, unfor­
tunately Orissa is -one of the States of 
the Indian Union where people are 
living below the poverty line. The 
average per capita monthly expendi­
ture in the rural areas in Orissa is 
Rs. 22.69 as compared with the all 
India average of Rs. 44.57. This 
shows the gravity of the problem m 
Ori~sa. This problem is accentuated 
by the dependence of the people on 
agriculture. In Orissa 76 per cent of 
th'' n=>ople depend on agriculture and 
agriculture in Orissa depends mostly 
on *he vagaries of the monsoon.

There is no year in which there is 
no flood, drought or cyclone in Orissa. 
To control the vagaries of monsoon 
the S+ate Government of Orissa has 
sv1 "■'nitted a nMnnber of proposals re­
galing construction of dams but no 
concrete steps have been taken to 

these r>roiects. I only men­
tion one project, the Anandpur Bar­
ra^  Project, referred to by mv hon. 
‘ frVnd, Shri Kumar Majhi. Four to 
six months back the Planning Com- 

•mivfion and the CWPC accepted and
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cleared the project for implementa- 
tion. But I am very much distressed 
to know that, though this project has 
been accepted and cleared, it is still 
under the examination of the CWPC.
I do not know what kind of clear­
ance they have given to this project
when they are still examining it. I 
am told, there is some controversy 
about the design flood discharge 
which is under examination in the 
Hydrology Directorate. Although 
this project has been cleared long 
ago, again they are examining the 
project, this shows utter callousness 
on the part of the department. That 
means, they do not want the execu­
tion of the project immediately,
That is why there is so much of
delay.

1 am told there is some kind of 
wrong data about the maximum 
flood discharge which they have 
accepted and that is why they are 
going to examine it again. Someone 
m the rank of Superintending Engi­
neer told me that this delay has 
been created unnecessarily because 
the maximum design flood discharge 
for Salandi spillway is 2,06 lakh 
cusecs and moderated flood discharge 
ic 1.50 Inkh cusecs, while that of 
Bidyadharpur Barrage is 1.15 lakh 
cusecs, which is about 76 per cent. 
When CWPC accepted 6.75 lakh 
cusecs a< design flood discharge for 
Anandapur Barrage, after a series of 
correspondence for acceptance of the 
Barrage Report without consideration 
for Bhimkund, it is not known how 
they are again considering 9.5 lakh 
cusecs for the same barrage at pre­
sent. Therefore when Orissa is in the 
grip of flood, cyclone and drought, I 
request the hon. Minister, Shri 
Ganesh and also the Irrigation Minis­
ter, Dr. K. L. Rao, that they should 
expedite this project immediately so 
that they can control up to some 
extent the floods in the River Bai- 
tami and irrigate near about 2.5 lakh 
adsres of land in Balasore District and 
also some parts of Keonjhar District.

1885 iSAKA). l m , u  afi6
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Similarly, in the case of Bhimkund 

Dam Project, there is a tug of war 
between two Chief Engineers, Shri 
Janardan Tripathi, who is a member 
of CWPC, and Shri Suresh Tripathi, 
who is Chief Engineer for the Pro­
ject. Each one of them wants to 
establish his own claim, prestige and 
ideas. That is why there is unneces­
sary confusion and the project is 
going to be delayed for ten years or 
more. I may only remind you that 
the State Government of Orissa ori­
ginally submitted the Bhimkund 
project to the Central Government in 
the year 1958 and, since 1958, this 
project is being delayed unnecessari­
ly on some pretext or other. That is 
why I request the Minister concerned 
that they should expedite the project 
so that they can control the floods m 
the Baitarni river and irrigate the 
land in the district of Keonjhar. 
Balasore, Mayurbhunj and Cuttack 
and save the people.

With these words, I have done

16 hrs.
THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRl K 
R GANESH): Mr. Deputy-Speaker,
Sir, I am grateful to the hon. Mem­
bers who have taken part in this de­
bate on the second stage of Orissa 
Budget. The debate has revealed 
that hon. Members from all sides of 
the House have focussed attention on 
the chronic problem of development 
of Orissa which, though a very rich 
State in natural resources, is econo­
mically backward and will require a 
very massive outlay for its develop­
ment and for being put on the same 
footing as some of the other develop­
ment States of the country.

Sir, all the points that have been 
made by the hon. Members can be 
divided into two parts. The one part 
Is relating to immediate difficulties, 
the delays in various projects which 
have already been taken up and the 
immetilrtfe distireas that the people of

Orissa are facing as a result of suc­
cessive cyclone and droughts which 
this State seems to be perennially 
affected with. The other part i» 
about the perspective of future de­
velopment of a State which in terms 
of per capita income and in terms of 
other statistical indices is backward 
from many points of view.

Before I go into some of the speci­
fic points which the hon. Members 
have raised and for which I have 
some information, it will be necessary 
to answer a few points which have 
been raised by some of the hon. Mem­
bers. During the course of his very 
condemnatory speech which the hon. 
Member, Shri P. K. Deo, made, he 
made certain political formulations. 
One expected the virulence of it be­
cause of his political position in that 
State. One cannot quarrel with him. 
He has bis own political position and 
because of that political position, cer­
tain political formulations have been 
made by him.

There are two or three points that 
I would like to mention He said 
that Orissa has given a lead to what 
he thinks m starting a chain of poli­
tical developments that have taken 
place in the country. It is one way 
of looking at development of Orissa. 
Thero is the other way also of look­
ing at development of Orissa and 
other parts of the country. Yet it is 
correct that Orissa has been first to 
fire the shot that is brought about 
the consolidation of various 'forces 
against which we on this side of 
the House and other democratic ele­
ments have fought in the last two or 
three years. He also said that, like 
a prophet, Orissa may show the way 
for the rest of the country. It may 
be that Orissa may show the way to 
the rest of the country when the 
trial of strength comes.

The hon. Member has, in his anger, 
in accusing tfa Governor, has 4aid 
on the Tabtrof the Hcrase some do-
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cuityept, a letter which the former 
Chief Minister of Orissa and now 
the President of the PCC wrote to 
the Governor. It is a very simple 
letter, it is a letter complaining 
about some municipal election mal­
practices, as phe thought so, and 
asking the Governor of Orissa to 
inquire into these. Any citizen of 
the country can write to the Gover­
nor, and a person holding the posi­
tion of President of the PCC, when 
informed of certain malpractices irv 
elections, has got the right to write 
to the Governor. That is exactly 
what she has done and the Governor 
has asked for a report from the dis­
trict election authorities. To make a 
big gimmick of the whole thing and 
to place that document on the Table 
as if a huge revolution has been 
made, shows the extent of demorali­
sation, the extent of frustration, that 
the hon. Member has got.

The hon. Member has mentioned 
about the Planning Board. The Vice 
Chairman of the Planning Board 
of Orissa happens to be a former vet­
eran of the Parliament. One may or 
may not agree with him in his pre­
sent political position—We did not 
agree with him in his political posi­
tion when he was here-but he is a 
person with certain political standing, 
with certain public standing, with 
certain integrity. The hon. Member 
should have welcomed that the Plan­
ning Board of Orissa is being deputy- 
chaired by no less a person than Shri 
Surendranath Dwivedy, whose expe­
riences, whose political knowledge and 
whose integrity could be used far the 
good of the people of Orissa, instead 
of castigating him and saying that he 
has been rehabilitated, he should 
have been sent to Timbaktu.

There is one more point which I 
would like to answer before 1 got to 
the specific points that have been 
raised. Our friend, Shri Madhu 14- 
maye, a veteran parliamentarian, a 
man of very strong views, has expre­

ssed some views on the position of 
certain personalities of Orissa. It is 
not my intention to go into these 
things, but since he mentioned that 
in this House, it is necessary for me 
to correct the record. In the present 
situation in India and what was exist­
ing three years back, is not a que­
stion of who sends them to the Rajya 
Sabha or Lok Sabha, it is a question 
of what part an individual, a person­
ality, played in the whole process of 
development that has taken place dur­
ing the last three years and that is 
continuing to take place in spite of 
all the difficulties which are there, in 
spite of all the shortages that may 
be there, in spite of the very diffi­
cult conditions that are there. In 
these three or four years of political 
changes that have taken place, the 
former Chi6f Minister of Orissa did 
play a very important role in the 
whole process of development.

With these few words on this par­
ticular position, I will now try to re­
ply to some of the specific points which 
the hon. Member raised. As I have 
already mentioned, in the debate, the 
hon. members have, in a very glaring 
way, in a passionate way, brought out 
the economic backwardness of Oris­
sa, even though nature has endowed 
Orissa with all the vast natural res­
ources that the State has. They have 
also brought out the distresses of 
the people, apart from all other dis­
tresses which the rest of the country 
is facing like shortages-of food and 
various other economic malaises. 
The people of Orissa have hardly got 
rid of the drought, they are now 
facing heavy floods; particularly in 
the hon. Member’s district there have 
been heavy floods.

All these points that have been 
raised, it Will not be possible for me 
to answer but about some of the 
major points I will try to supply them 
as much information as I have got.

One of the points raised was about 
the budgetary position of Orissa. The
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budgetal'y position of Orissa along 
with the rest of the States is now 
engaging the attention · of the Fin­
ance Commission. What should be 
the Central share in the dept of Ori­
ssa, wha-t should be the various devo_ 
lution of taxes as far as the State 
of Orissa and other States are -con­
cerned and what should be the finan­
cial arrangement between tµe Centre 
and the States-all these are now 
engaging the attention of the Finance 
Commission and I hope the new awa­
reness that is there in the States and 

, some of the specific proble;ns the hon. 
Members have. mentioned will be 
taken note of by the Finance Ccm­
mission and probably some solution 
will be found. 

Another point I just wish to men­
tion. I am quite conscious of the 
fact that a very massive investment 
will have necessarily to be given to 
.a backward State like Orissa. The 
only other point is that in the Cen­
tral share in the central sector Ori­
ssa's position is significantly better 
than many other States because in 
the total value in terms of crores it 
,occupies the fourth position and in 
the per capita it is almost on the 
ltop. · These '.figures may not mean 
much because of the fact that it may 
be the Rourkela Steel plant or it may 
two or three other prestigious in-. 
dustries in which this investment has 
been there, but in terms of statistics 
:it is ncessary to make this point clear 
though I agree with the hon. Member 
that it does not in any significant 
manner meet the real problem of 
the backwardness of Orissa or the 
development of Orissa. 

It may also ,be necessary to stress 
, here that before the last Government 

resigned, the land reforms Act was 
passed by the State legislature� In 
the State of Orissa which has been 
plauged by successive governments of 
a particular political complexion 
which are not interested in passing 
land reforms and the Land Reforms 
Act, it goes" to the credit of the last 
Government that it passed the Land 

Reforms Act. This Land Reforms 
Act which was passed by the State 
Legislature was discussed in the Con­
sultative Committee on Orissa which 
was held very recently and many 
suggestions have been made and I 
hope that these suggestions will be 
discussed and finalised and the · Act 
will be implemented .... (Interrup­

tions). 

SHRI D. K. PANDA (Bhajanagar): 
There is a departure from the origi­
nal Bill which was introduced by 
Shrimati Nandini Satpathy, the then 
Chief Minister. 10, 15, 20 or 30-that 
was the maximum. Now it has gone 
upto 81 acres. 

SHRI K. R. GANESH: I will con­
vey your wish to the Home Minister. 
I am not in a position to state any­
thing at the moment. 

It is also necessary to state here> 
that the Kendu leaves trade which as 
the House knows was a factor in 
pushing the politics of Orissa this way 
or that way, was also brought under 
State central and nationalised and 
certain steps were taken to see that 
this wealth of the people of Orissa 
was used · for the devel6pment of 
Orissa and for giving a fair price to 
these who produce it. 

Some reference was made about 
the Cancer Institute. I may inform 
to hon. Members that a Cancer 
Assessment Committee was set up 
,':Jy the Government of India in 197� 
under the Chairmanship of Prof Wah1, 
Director-General of Indian Council of 
Medical Research and various other 
medical luminaries. This committee 
visited the S. C. Medical College, 
Cuttak. This hospital has a cancer , 
wing and as a result of its assessment 
it has been decided that a regional 
centre consisting of various disciplines 
of cancer disease may be established 
in the hospital. The estimated re­
quirement wi.U be - (Rs. 44 lakhs for 
buildings and equipments and Rs. 6.20 
lakhs for laboratories. A Regional 
Cancer Registry sliould also be or­
ganised as part of the Centre fn,.. 
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which there is provision of Rs. 1 lakh. 
This matter is now with the Health 
Ministry. They have to provide neces­
sary finance for this. In March 1972 
a techno-economic feasibility report 
was prepared and examined by the 
Fertilizer Corporation of India, envi­
saging the setting up of Fertilizer unit 
at Paradeep utilising about 100,000 
tonnes per year of imported ammo­
nia. Now, there was some difficulty 
about the question of import of am­
monia and therefore the feasibility 
leport was revised. Now the position 
is, the letter of intent has been giv­
en to Industrial Development Cor­
poration of Orissa for setting up 
soda ash plant at Paradeep. The 
Fertilizer project at Paradeep is 
one of the public sector Fertilizer Pro­
jects to be eflerted during the Fifth 
Five-year Plan. Of course, it has taken 
some time, but now this is engaging 
the attention of the Government.

And, !»o iar as the steel plant is con­
cerned, as the hon. Members arc 
aware, this matter was di&cjsse'i in 
this House. The people of Orissa have 
expressed their views in the matter. It 
is engaging the attention of the Prime 
Miniser. The matter was raised also 
before the former Steel Minister, he 
was very much interested in it. In 
fact, the whole question is now engag­
ing the attention of the Steel Ministry. 
But, as hon. Members are aware, m 
the present economic situation in which 
we are placed, with various constraints 
on our resources, it will have to be put 
in the proper perspective.

SHRI D. K. PANDA: As it is, this
will come only after the Sixth Five 
Year Plan. But the promise given to 
us was, that the processing work 
will start during the Fourth Five-year 
Plan. We want some assurance—

SHRI K. R. GANESH: He knows I 
cannot give an assurance. I have to 
base myself here on certain facts 
which are given by the concerned 
Ministries. The Steel Ministry has 
given certain reports. As I have al­
ready said, this matter is engaging the 
attention of Government. The people 
*of Orissa with one voice have put

their point of view before the Gov. 
ernment. I don’t think the Govern­
ment is going to disregard the claims 
of the people of Orissa, Only, it has 
got to be taken into account with­
in the various economic constraints 
v/hich we face and the econo­
mic situation in which we are 
placed at the moment. We are in 
difficult position at the moment.

Regarding Berhampur-Raipur Road, 
this is at present a State road. This 
road is to be included by the Govern­
ment of Orissa m the proposed National 
Highway System. The propos­
ed National Highway System in the 
Filth Plan is being considered. There 
is no question of abandonment of 
development of this road n the 
National Highway.

The State has set up a Pay Com­
mittee for going *nto the q ec‘ ion cf 
pay and emoluments of the Statp Gov­
ernment staff. Various development 
agencies and corporations * been 
set up to speed up the development of 
Orissa.

Primary education in the State is 
free and universal at the moment. 
Sustained efforts are made to bring in 
more and more children of the age 
group of 6 to 11. Various othei indus­
trial and agricultural schema are 
taken up. I agree, seeing from re. 
ports, there has been delay • the 
various projects that have boon there 
and I hope that this delay will be 
remedied.

SHRI CHINTAMANI PAN 1G 1AHI: 
By what time?

SHRI K. R. GANESH; He snows 
what I can do. I will do w 1 . ver is 
possible. But, various pro a is are 
there. I agree with the hon Member 
that there should not be delay He has 
said yesterday very graphically about 
the various stages at which arious 
schemes are there, awaiting complet- 
tion. Probably, financial constraints 
as well as the fact that Orissa could 
not raise more resources hu ' been 
responsible for the various delays.
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Hon. Members had made so many 
points, an<} I thought that I owed an 
answer at least on some of them. With 
these words, 1 commend the Demands 
to the House.

SHRI  D. K. PANDA;  Orissa  is 
mainly an agricultural State....

MR. DEPUTY-SPEAKER: We have 
taken too much time already on this .

SHRI P. K. DEO:  I thank Shri
Ganesh for having said that he would 
look into the various schemes.

MR DEPUTY-SPEAKER: The hon.
Minister has pleaded that he can only 
convey certain information relating to 
various subjects  that hon. Members 
have raised, but he is not' in a position 
to give any answer.  Hon. Members 
may please appreciate that.

SHRI D. K. PANDA.* I would only 
seek your guidance on one point. We 
had made a  very  small suggestion. 
Orissa is mainly an agricultural State. 
So, we would like  to know whether 
agricultural inputs could be provided 
to the landless persons among whom 
34 lakhs acres are going to be distri­
buted. It is a simple question.  Un­
less there is a budget provision, what 
can be done?

MR. DEPUTY-SPEAKER: That is a 
good suggestion, and the hon. Minuter 
will definitely give his serious atten­
tion to it.

There are a number of cut motions, 
in the names of Shri Madhu Limaye. 
Shri P. K. Deo and Shri Panda. I 
shall put them all together to the vote 
of the House,

All the cut motions were put and 
negatived. •

MR. DEPUTY-SPEAKER: The ques­
tion is r

“That the respective sums not 
exceeding the amounts shown in the 
fourth column of the Order Paper 
be granted to the President, out of 
the Consolidated Fpnd of the State

of Orissa to complete the sums 
necessary to defray the charges 
which will come in course of pay­
ment during the year ending the 
31st day of March, 1974 in respect 
of the following Demands entered 
in the second column thereof:

Demand Nos. 1 to 4, 4A, 6, 6, 
6A, 7 to 11, 11 A, 12 to 17, 17A, 18 
to 24, 24A, 25 to 3$, 41 to 43, 43A, 
44 to 58 and 60 to 62.”.

The motion was adopted.

fThe motions for Demands for Grants 
(Orissa) which were adoptid by the 
Lok Sabha are reproduced below—Ed.J

Demand No. 1—Elections and other
EXPENDITURE RELATING TO  THE HOME

Department

“That  a  sum  not  exceeding 
Rs.  86,27,000  be granted to  the
President, out of the Consolidated 
Fund of the State of Orissa, to com­
plete the sum necessary to defray 
the  charges which will come  in
course of payment during the year
ending the 31st day of March, 1974, 
in respect of ‘Elections and other 
expenditure relating  to the Home 
Department’.”

Demand No. 2—Jails

“That  a  sum  not  exceeding 
Rs.  67,96,000  be granted to  the
President, out of the Consolidated 
Fund of the State of Orissa, to com- 
plt'tp the sum necessarv to defray 
the charge's which will come m 
course of payment during the year 
ending the 31st day of March, 1974, 
in respect of ‘Jails*/*

Demand No. 3—Police

"That  a  sum  not  exceeding 
Rs. 6,51.60,000  be granted to the 
President, out of the Consolidated 
Fund oi the State of Orissa, to com­
plete the sum necessary to defray 
the charges which will come Jn 
course of payment during the 
ending the 31st day of March* 19&4* 
in respect of ’PoUssV’
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D e m a n d No. 4.—E x p e n d it u r e  r e l a t in g  
t o  th e  P l a n n in g  an d  C o o r d in a t io n  

D e p a r t m e n t

“That a sum not exceeding 
Rs. 33,53,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Orissa, to com­
plete the sum necessary to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1974, 
in respect of ‘Expenditure relating 
to the Planning and Coordination 
Department’.”

D e m a n d  No. 4A— E x p e n d it u r e  r e l a t ­
in g  t o  th e  R u r a l  D e v e l o p m e n t  

D e p a r t m e n t

“That a sum not exceeding 
Rs. 4,34,60,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Orissa, to com­
plete the sum necessary to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1974, 
in respect of ‘Expenditure relating 
to the Rural Development Depart­
ment'.”

'  D e m a n d  N o . 5— C o m m u n it y  D e v e l o p ­
m e n t  P r o j f c t p . e t c .

“That a sum not exceeding 
Rs. 26,23,000 be granted to the 
President, out of the Consolidated 
Fund of the Stale of Orissa, to com­
plete the sum necessary to defray 
the charges which will come in 
course of payment during the >eai 
ending the 31st day of March, 1974, 
in respect of ‘Community Develop­
ment Projects, etc.’.”

D e m a n d  N o . 6— E x p e n d it u r e  r e l a t in g

t o  t h e  P o l it ic a l  an d  S e r v ic e s  
D e p a r t m e n t

“That a sum not exceeding 
Rs. 34,97,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Orissa, to com­
plete the sum necessary to defray 
ttie charges which will come i» 
Course of payment during the year

ending the 31st day of March, 1974, 
in respect of ‘Expenditure relating 
to the Political and Services Depart­
ment’.*'

D e m a n d  No. 6 A — E x p e n d it u r e  re l a t ­
in g  to  th e  P o l it ic a l  an d  S e r v ic e s  

(R.V.D,) D e p a r t m e n t

“That a sum not exceeding
Rs. 1,28,000 be granted to the
President, out of the Consolidated 
Fund of the State of Orissa, to com­
plete the sum necessary to defray 
the charges which will come in
course of payment during the year 
ending the 31st day of March, 1974, 
in respect of ‘Expenditure relating 
to the Political and Services (R.V.D.) 
Department’.”

D em an d  N o . 7— C u l t u r a l  A f f a ir s

‘•That a sum not exceeding 
Rs. 18,40,000 be granted to the
President, out of the Consolidated 
Fund of the Stale of Orissa, to com­
plete the sum necessary to defray 
the charges which wi]l come in 
course of payment during the year 
ending the 31st day of March, 1974, 
ir* respect of ‘Cultural Affairs’.”

D em a n d  No. 8—S t a m p s

'That a sum not exceeding 
Rs. 6,35,000 be granted to the
President, out of the Consolidated 
Fund of the State of Orissa, to com­
plete the sum necessary to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1974, 
m respect of ‘Stamps’.”

D em a n d  No. 9—M in is t e r s , C i v i l

S e c r e t a r ia t  and  o t h e r  e x p e n d it u r e  
r e l a t in g  to  t h e  F in a n c e  D e p a r t m e n t

“That a sum not exceeding
Rs. 2,10,43,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Orissa, to com­
plete the sum necessary to lefray 
the charges which will come in 
course of payment during the year 
ending the 31st day ot March, 1974, 
In respect of ‘Ministers, Civil Secre-
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tanat and other expenditure relat­
ing to the Finance Department’ ”

Demand  No  10—Pensions

“That  a  sum  not  exceeding 
Hs 1,41,40,000 be granted to the 
President  out of the Consolidated 
Fund of the Stale of Onssa to com­
plete the sum necessary to defray 
the charges which will come m 
course of payment during the year 
ending the 31st day of March, 1974, 
m respect of Pensions’ ’

Demand No 11—Expenditure relat­
ing to the Education Department

“That  a  sum  not  exceeding 
Rs 22,44,62,000 be granted t0 the 
President out of the Consolidated 
Fund of the State of Orissa, to com­
plete the sum necessary to defiay 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1974, 
in respect of ‘Expenditure relating 
to the Education Department’”

Demand No 11 A—Text Book Press

“That a  sum  not  exceeding
Rs 26,23,000 be  granted to  the 
President, out Of the Consolidated 
Fund of the State of Orissa, to com­
plete the sum necessary to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1974, 
in respect of ‘Text Book Press’ ”

Demand No 12—Taxation

“That a  sum  not  exceeding
Rs  78 43,000 be granted to the 
President out of the Consolidated 
Fund of the State of Orissa, to com­
plete the sum necessary to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1974, 
m respect of ‘Taxation’.’*

Dfmand No 13—Land Revenue:

“That a  sum  not  exceeding
Rs 4 98,84,000 be granted to the 
President, out of the Consolidated

Fund of the State of Onssa, to com­
plete the sum necessary to defray 
the charges which will come in 
coursa of payment during the year 
ending the 31st day of March, 11)74, 
in respect of ‘Land Revenue’ ”

Demand No 14—Excise

‘That  a  sum  not  exceeding 
<Rs 37,37,000  be  granted  to the 
President, out of the Consolidated 
Fund of the State of Orissa, to com­
plete the sum necessary to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1974, 
m respect of ‘Excise’ ”

Dfmand No  15—Ri gistrajion

“That  a  sum  not  exceeding 
Rs 19,30,000  be  granted to the 
President out of the Consoliiated 
Fund of the State of Orissa, to com­
plete the sum necessary to defray 
the charges which will come in 
fouTse of payment during the year 
ending the 31st day of March, 1974, 
m respect of ‘Registration’ ’

Demand  No  16—District  Adminis­

tration AND OTHtR FXPtNDITURF RELAT­

ING to the  Revenue  Department

"That  a  sum  not  exceeding 
Rs 2,68 57 000 be  granted to the 
President, out o* the Consolidated 
Fund of the State of Orissa, to com­
plete the sum necessary to defray 
the charges which will come m 
course of payment during the year 
ending the 31st day of March, 1974 
m respect of ‘District  Administra­
tion and other expenditure relating 
to the Revenue Department’"

Demand No 17—Expenditure relating 
io the Industries Department

“That  a  sum  not  exceeding 
Rs 2,41,74,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Orissa, to com­
plete the sum necessary to defray 
the charges Which will come in 
course of payment during the year 
ending the 31st day of March, -4074,
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In respect of ‘Expenditure  relating 
to the Industries Department’.”

Demand No. 17A— Mines

“That  a  sum  not  exceeding 
iRs. 32,57,000  be  granted to the 
President, out of the  Consolidated
Fund of the State of Orissa, to com­
plete the sum necessary to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1974, 
in respect of ‘Mines’.”

Demanu No. 18—Civil and  Sessions

Courts and other expenditure relat­

ing to the  Law  Department

“That  a  sum  not  exceeding 
Rs. 51.72.000  be  granted  to  the 
President, out of the  Consolidated
Fund of the State of Orissa, to com­
plete the sum necessary to defray 
the charges whiHti will come in 
course of payment during the year 
ending the 31st day of March, 1974, 
in respect of ‘Civil  and  Sessions
Courts and other expenditure re­
lating to Law Department’.”

Demand No. 19—Government  Press 
and other expenditure relating to 

the Commerce Department

“That  a  sum  not  exceeding 
Rs. 95.50,000  be  granted  to the 
President, out of the  Consolidated
Fund of the State of Orissa, to com­
plete the sum necessary to defray 
the charges which will come in 
course of payment during the jear 
ending the 31st day of March, 1974, 
in respect of ‘Government Press and 
other expenditure relating to the 
Commerce Department’.”

Demand No 20—Labour Employment 
and Housing

“That  a  sum  not  exceeding 
Rs. 62,43,000  be  granted to the 
President, out of the Consolidated 
Fund of the State of Orissa, to com­
plete the sum necessary to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1974,

In respect of ‘Labour,  Employment 
and Housing*.”

Demand No. 21—Tribal and Rural 
W elfare

“That  a  sum  not  exceeding- 
Rs. 3,83,55,000 be granted to the 
President, out Of the Consolidated 
Fund of the State of Orissa, to com­
plete the sum necessary to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1974, 
m respect of ‘Tribal and Rural Wel­
fare’.”

Demand No. 22—Medical and other

expenditure relating to the  Health 

and Family Planning Department

"That  a  sum  not  exceeding 
Rs. 5.55.32’,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Orissa, to com­
plete the sum necessary to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1974, 
in respect of ‘Medical  and other 
expenditure relating to the Health 
and Family Planning Department'.”

Demand  No. 23—Public  Health

“That  a  sum  not  exceeding 
Rs. 4.98,59,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Orissa, to com­
plete the sum necessary to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1974, 
in respect of ‘Public Health’.”

Demand No. 24—Irrigation

“That  a  sum  not  exceeding 
Rs. 10.03.30,000 be  granted to the 
President, out of the Consolidated 
Fund of the State of Orissa, to com­
plete the* sum necessary to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1974, 
in respect of ‘Irrigation’.*’
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Demand No. 24A—Lift Irrigation

' “That  a  stun  not  exceeding 
Rs. 72,53,000  be granted to the 
President, out of the Consolidated 
Fund of the State of Orissa, to com­
plete the sum necessary to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1.973, 
In respect of ‘Lift Irrigation’.”

Demand No. 26—Public Works

“That  a  sum  not  exceeding 
Re. 10,15,85,000 be  granted to the 
President, out of the Consolidated 
Fund of the State of Orissa, to com­
plete the sum necessary to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, i973, 
in respect of ‘Public Works’.”

Demand No.  26—State Legislature

“That  a  sum  not  exceeding 
Rs. 14,40,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Orissa, to com­
plete the sum necessary to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1974, 
in respect of ‘State Legislature’.”

Demand No. 27—Public Works, Com­
mon Establishment

“That  a  sum  not  exceeding 
Rs. 2,39,03,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Orissa, to com­
plete the sum necessary to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1974, 
in respect of ‘Public Works, Common 
Establishment’.”

Demand  No.  28—Electricity Schemes

“That  a  sum  not  exceeding 
Rs. 1,36,61,000 be granted to  the 
President, out of the Consolidated 
Fund of the State of Orissa, to com­
plete the sum necessary to defray 
course of payment during the year

ending the 31st day of March, 1074. 
In respect of ‘Electricity Schemas’.”

Demand No. 20-̂ Taxes on Vehicles

“That  a sum  not  exceeding
Rs. 19,13,000  be granted  to  the 
President, out of the Consolidated 
Fund of the State of Orissa, to coin* 
plete the sum necessary to defray 
the charges which will  come in
course of payment during the year 
endirtg the 31st day of March, 1974, 
in respect of Taxes on Vehicles*.”

Demamd  No. 30—Transport  Schemes

“That  a  sum  not  exceeding
Rs. 2,84,38,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Orissa, to com­
plete the sum necessairy to defray 
the charges which will  come in
course of payment during the year 
ending the 31st day of March, 1974, 
in respect of Transport Schemes’."

Demand No. 31—Forest

“That  a  sum  not  exceeding 
Rs. 4,24,38,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Orissa to com­
plete the sum necessary to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1974, 
in respect of “Forests’.”

Demand No. 32—Fisheries

“That  a  sum  not  exceeding 
Rs. 87,53,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Orissa to com­
plete the sum necessary to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1974, 
in respect of 'Fisheries’.”

Demand No. 33—Cooperation and 
Marketing

“That  a  sum  not  exceeding 
Rs. 1,30,83,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Orissa to com­
plete the sum necessary to defray 
the charges  which will come in
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course of payment during the year 
the ditt day of March, 1974, 

in respect'of ‘Co-operation and Mar- 
kfetfo#**

Demand No. 34—Expenditure relating 
to the Urban Development 

Department

“That  a  sum  not  exceeding 
Rs, 4,43,13,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Orissa to com­
plete the sum necessary to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1974, 
in respect of ‘Expenditure relating to 
the  Urban  Development Depart­
ment’.*

Demand No 35—Animal  Husbandry

“That  a  sum  not  exceeding 
Rs. 2,34,87,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Orissa to com-
- plete the sum necessary to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1974, 
in respect of ‘Animal Husbandry’.’*

Demand No 36—Public Relations and .
Tourism

“That  a  sum not  exceeding
Rs. 34,47,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Orissa to com­
plete the sum necessary to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1974, 
in respect of 'Public Relations and 
Tourism*.”

Demand No. 37—Agriculture

“That  a  sum not  exceeding
Rs. 6,12,03,000 be granted to the
President, out of the Consolidated 
Fund of the State of Orissa to com­
plete the sum necessary to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1074, 
in respect of ‘Agriculture’. ’

Demand  No. 38l—Supply Department

“That  a  sum  not  exceeding 
Rs. 57,07,000 be granted to the 
President, out of the Consolidated 
Fund ofthe State of Orissa to com­
plete the sum necessary to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1974, 
m respect of ‘Supply Department’.”

Demand  No.  39—Ports

“That  a  sum  not  exceeding 
Rs.  2,00,000  be  granted  to  the 
President, out of the Consolidated 
Fund of the State of Orissa to com~ 
plete the sum necessary to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1974, 
in respect of ‘Ports’.”

Dimand  No.  41—Loans to  Local 

Funds, Government Servants etc.

“That  a  sum  not  exceeding 
Rs. 82,00,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Orissa to com­
plete the sum necessary to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1P74, 
in respect of ‘Loans to Local Funds, 
Government Servants etr>.\”

Dfmand No. 42—Compensation for

Abolition of Zamindari System etc.

“That  a  sum  not  exceeding 
Rs 56,1!>,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Orissa to com­
plete the sum necessary to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1974, 
in respect of ‘Compensation  for 
Abolition of Zamindari System etc.’.”

Demand No. 43—M ultipurpose River,

Irrigation and  Electricity  Schemes

“That  a  sum  not  exceeding 
Rs. 20,67,42,000 be granted to the 
President, out of the Consolidated
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Fund of the State of Orissa to com- 
plete the sum necessary to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1974, 
in respect of ‘Multipurpose River, 
Irrigation and Electricity Schemes’ ”

D e m a n d  No 43A—C a p it a l  E x p e n d i­
t u r e  RELATING TO LIFT IRRIGATION

“That a sum not exceeding 
Rs 32 67 000 be granted to the 
President out of the Consolidated 
Fund of the State of Orissa to com­
plete the sum necessary to defray 
the rharges which will come m 
course of payment during the year 
ending the 31st day of March, 1974, 
in respect of ‘Capital Expenditure 
relating to Lift Irrigation’ ”

D e m a n d  N o  4 4 -  A c r ic u i : t u r a l  I m ­
p r o v e m e n t  AND RrSFARCl?

“That a sum not exceeding 
Rs 3 17 84 000 be granted to the 
President out of the Consolidated 
Fund of the State of Orissa to com­
plete the sum necessary to defray 
the charges which will come m 
course of payment during the year 
ending the 31st day of March, 1974, 
m respect of ‘Agricultural Improve­
ment and Research

D em a n d  No 4”—G o v f r n m e n t  T r a d in g  
S c h f m e s

“That a sum not exceeding 
Rs 4 66 67,000 be granted to the 
President out of the Consolidated 
Fund of the State of Orissa to com­
plete the sum netessary to defray 
the charges which will come m 
course of pa nent during the year 
ending the 31st day of March, 1974 
m respect of ‘Government Trading 
Schemes’ ’

D tm a n d  No 46— tRoad \nd W a t f r  
Transport Schemes

“That a sum not exceeding 
Rs 20 46 000 be granted to the 
President out of the Consolidated 
Fund of the State of Onssa to com­
plete the sum necessary to defray

the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1974, 
in respect of ‘Road and Water Trans­
port Schemes’ ”

D e m a n d  No 47—C a p it a l  E x p e n d it u r e  
r f l a t in g  t o  P u b l ic  H e a lth  an d  U r b a n

D e v ell o p m ejjt  D e p a b x m s u t t

“That a sum not exceeding 
Rs 1,61,85 000 be granted to the 
President, out of the Consolidated 
Fund of the State of Orissa to com­
plete the sum necessary to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1074, 
in respect of ‘Capital Expenditure 
relating to Public Health and Urban 
Development Department’ ’

D e m a n d  No 48— C a p it a i O u t l a y  o n  
In d u s t r ia l  D e v e l o f m f n t

That a sum not exceeding 
Rs 89 0 \ 000 be granted to the 
President out of the Consolidated 
Fund of the State of Orissa to com­
plete the sum necessary to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1974* 
m respect of Capital Outlay on In­
dustrial Development

D f m a n d  No 49—H ir a k u d  D a m  
P r o je c t

‘ That a sum not exceeding 
Rs 4 00 000 be granted to the
President out of the Consolidated 
Fund of the State of Orissa to com­
plete the sum necessary to defray 
the charges which will come tn
course of payment during the year 
ending the 31st day of March, 1974, 
m respect of Hirakud Dam Pro­
ject ’

D f m a n d  N o  *>0— C a p it a l  O uTr a y  o n  
P o r t s

‘That a sum not exceeding
Rs 21 33 000 be granted to the
President, out of the Consolidated 
Fund of the State of Orissa to com­
plete the sum necessary to defray



the charges which will come in Fund ol the State of Orissa to com-
course of payment during the year piete the sum necessary to defray
ending the 31st day of March, 1974, the charges which will come in
in respect of ‘Capital Outlay on course of payment during the year
Ports’.” ending the 31st day of March, 1974,

in respect of ‘Capital Outlay on 
D e m a n d  No. 51—C a p it a l  E x p e n d it u r e  Forests’ .”
RELATING TO LABOUR. EMPLO YMEAfr AJP

H o u s in g  D e p a r t m e n t
- D e m a n d  N o . 55—S h a r e  C a p it a l  co n -  

“That a  sum not exceeding t r ib u t io n  an d  l o a n s  t o  C o o pe ra  l iv e
Rs. 54,00,000 be granted to the O r g a n is a t io n s
President, out of sthe Consolidated
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Fund of the State of Orissa to com­
plete the sum necessary to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1974, 
in respect of *Capital Expenditure 
relating to Labour, Employment and 
Housing Department’.” #

D e m a n d  No. 52—C a p it a l  E x p e n d it u r e  
r e l a t in g  to  th e  E d u c a tio n  D e pa r t ­

m e n t

“That a sum not exceeding
R«. 33.21 000 be granted to the
President, out of the Consolidated 
Fund of the State of Orissa to com­
plete the sum necessary to defray 
the charges which will '’"me in 
course of payment during the year 
ending the 31st day of March, 1974, 
in respect of ‘Capital Expenditure 
relating to the Education Depart­
ment' "

D e m a n d N o . 53 - - C a p it a l  E x p e n d it u r e  
r e l a t in g  to  H o m e D e p a r t m e n t

“That a sum not exceeding
Rs. 3,34,000 be granted lo the 
President, out of the Consolidated 
Fund of the State of Orissa to com­
plete the sum necessary to defray 
the charges which will come m 
course of payment during the year 
ending the 31st day of March, 1974, 
m respect of ‘Capital Expenditure 
relating to Home Department’.’’

D e m a n d  N o  54— C a p it a l  O u t l a y  on 
F o r e s t s

“That a sum not exceeding 
Rs. 6,63.26,000 he granted to the 
President, out of the Consolidated

“That a sum not exceeding 
Rs. 1,78,27,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Orissa to com­
plete the sum necessary to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1974. 
in respect of ‘Share Capital contri­
bution and loans to Cooperative Or­
ganisations’.” *

D e m an d  No. §6—C a p it a l  E x p e n d it u r e  
r e l a t in g  to  R u r a l  D e v e l o p m e n t  

D e p a r t m e n t

“That a sum not exceeding 
Rs. 1,99,60,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Orissa to com­
plete the sum necessary to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March. 1974, 
m respect of ‘Capital Expenditure 
relating to rural Development 
Department’ ”

D e m a n d  No 57—C a p i t a l  E x p e n d i t u r e  
RF1ATING TO A N IM A L  HUSBANDRY

D e p a r t m e n t

“That a ‘•urn not exceeding 
Ps 5,07.000 be granted to the 
President, out of the Consolidated 
Fund of the State of Onssa to com­
plete the sum necessary to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, li*74, 
in respect of ‘Capital Expenditure 
relating to Animal Husbandry t)e- 
partment’.”

1105 LS—10.
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D e m a n d  N o . 58— C a p it a l  E x p e n d it u r e
RELATING TO THE G R A M A  P A VC HAY AT

D e p a r t m e n t

“That a sum not exceeding 
Rs. 1,08,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Orissa to com­
plete the sum necessary to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1974, 
in respect of ‘Capital Expenditure 
relating to the Gram Panchayat 
Department’.”

D e m a n d  No. 60— C a p it a l  O u t l a y  o n  
P u b l ic  W o r k s

“That a sum not exceeding
iRs 4,84,09,000 be granted to the
President, out of the Consolidated 
Fund of the State of Orissa to com­
plete the sum necessary to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of ‘ March, 1974, 
in respect of ‘Capital Outlay on 
Public Works” *

D em a n d  No. 61— C a p it a l  E x p e n d it u r e

r e l a t in g  t o  t h e  M in in g  a n d  G e o l o g y  
D e p a r t m e n t

“That a sum not exceeding
Rs. ,36,67,000 be granted to the
President, out of the Consolidated 
Fund of the State of Orissa to com­
plete the sum necessary to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1974, 
in respect of ‘Camtal Expenditure 
relating to the Mining and Geology 
D^paitment” ”

D em a n d  N o . 62— C a p it a l  E x p e n d it u r e
RELATING TO TRIBAL AND RURAL

W e l f a r e  D e p a r t m e n t

“That a sum not exceeding
Rs 1.3S 000 be graned to the
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President, out of the Consolidated 
Fund of the State of Orissa to com­
plete the sum necessary to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1974, 
in respect of ‘Capital Expenditure 
relating to Tribal and Rural Welfare 
Department’."

16.23 hrs.
ORISSA APPROPRIATION (NO. 2) 

BILL* 1973
THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI 
K. R. GANESH): I beg to move for 
leave to introduce a Bill to authorise 
payment and appropriation of certain 
sums from and out of the Consolidate 
Fund of the State of Orissa for the 
services of the Financial Year 1973- 
74.

MR. DEPUTY-SPEAKER: The
question is: ,

“That leave be granted to intro­
duce a Bill to authorise payment' and 
appropriation of certain sums from 
and out of the Consolidated Fund 
of the State of Orissa for the ser­
vices of the Financial Year 1973- 
74.” *

The motion ir<xs adopted.

SHRI K. R. GANESH: I intro­
duce! the Bill

I beg to movet +
“That the Bill to authorise pay­

ment and appropriation of certain 
sums from and out of the Consoli­
dated Fund of th*» State of Orissa 
for the services of the financial 
year 1973-74, be taken into consi­
deration.” .

•Published in Gazette of India Ex- traordinary, Part II, section 2, dated 
26-7-73.

t Introduced with the recommenda tion of the President.
ttMoved with the recommendations of the President.


